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BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL, 
SOUTHERN ZONE, BENCH AT CHENNAI 

O.A. No. 22 of 2022 (SZ) 

IN THE MATTER OF:-

A.Krishna & Ors. .. Applicants 

Versus 

Union of India & Ors. ... Respondents 

REPLY ON BEHALF OF RESPONDENT NO.l3 (UFLEX 
LTD) TO THE O.A. FILED BY THE APPLICANTS 

PRELIMINARY OBJECTIONS:-Without prejudice to our 

submissions that Aseptic packaging is predominantly a 

paper product. Respondent No . 13 wishes to submit as 

under:-

(i) Plastic Waste Management Rules 2016 and Plastic 

Waste Management (Amendment) Rules 2018, 2021 

and 2022 amended from time to time provide a 

regulatory frame work for management of Plastic 

waste. The Manufacturers and Producers of multi-
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layered plastics packaging are governed by these 

rules. 

ii) The applicant has flied the Original application on 

16.02.2022 raising the issue of non-compliance of 

Rule 9 of Plastic Waste Management Rules 2016 

and Plastic Waste Management (Amendment) 

Rules 2018, without disclosure of the fact that 

new amended rules Plastic Waste Management 

(Amendment) Rules, 2022 are published on 

same date 16.02.2022 and have come into force 

. It is humbly submitted that the amendment to 

Plastic Waste Management Rules, 2016 i.e Plastic 

Waste Management {Amendment) Rules, 2021 and 

Plastic Waste Management (Amendment) Rules, 

2022, notified on 12th August 2021, 17fH September 

2021 and 16th February 2022 respectively were not 

placed for consideration before this Hon'ble Tribunal 

in the OA No. 22 of 2022. (Rules, 2021/2022 are 

annexed as (Annexure Rl3/l Colly.} 
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iii) The Plastic Waste Management 

(Amendment) Rules, 2022, have mentioned that in 

Rule 9 of Plastic Waste Management Rules, 2016 

in sub rule (i) the following words "as per 

guidelines specified in Schedule -II substituted. 

iv) The Plastic Waste Management 

(Amendment) Rules, 2022 , the guidelines covered 

under Extended Producer Responsibility the 

obligations and provision on Producer of Plastic 

packaging, Importer, Brand Owner and Plastic 

waste processor , therefore the cause of action 

does not arise as mentioned in the application 

alleging that "production of multilayered plastic in 

the form of multi-layered packaging is in violation 

of Rule 9 of Plastic Waste Management, Rules, 

2016 as amended in 2018) and should have been 

phased out of production in two years time by 

2020" and application is not maintainable and 

dismissed with heavy costs. 
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It is humbly submitted that under rule 9 (3) of Plastic 

Waste Management Rules) 2018) notified on 27th 

March 20 18) manufacture and use of multi-layered 

plastic that are non-recyclable) or non-energy 

recoverable or with no alternate use is to be phased 

out in 2 years) i.e 27th March 2020. It is further 

submitted that Aseptic packaging material 

manufactured by the Applicant/ 13th Respondent in 

brand named "Asepto)) is recyclable and therefore 

does not come under the rigour of Rule 9 (3) of Plastic 

Waste Management {Amendment) Rules) 2018. 

It is submitted that the rule 9 ( 1) was amended by Plastic 

Waste Management (Amendment) Rules) 2021 with effect from 

12th August 2021 and 9 (1) reads as below:-

('The producers) within a period of six months from the date of 

publication of these rules) shall work out modalities for waste 

collection system based on Extended Producers Responsibility 

and involving State Urban Development Departments) either 

individually or collectively) through their own distribution 

channel or through the local body concerned as per guidelines 

issued under these rules from time to time. 
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It is further submitted that the guidelines under Rule 9 (1) were 

notified under Plastic Waste Management Rules, 2022 on 16th 

February, 2022 in SCHEDULE-II, wherein guidelines on 

extended producer responsibility for plastic packaging were 

published." 

(v) It is submitted that even if it is presumed that Asceptic 

packaging is Multilayered packaging since it contains 21% 

plastic as per definition of Multi-layered packaging Rule 

3(n) of Plastic Waste Management Rules and 3 (o) of Plastic 

Waste Amendment (Rules) is as under: 

" Multi-layered packaging means any material used or to 

be used for packaging and having at least one layer of 

plastic as the main ingredients in combination with one or 

more layers of material such as paper, paper board, 

polymeric materials, metalized layers or aluminium foil, 

either 1n the form of a laminate or co-extruded 

structure." 

Then also as per Rule 9 (3) of Plastic Waste Management 

(Amendment) Rules, 2018 , the Asepto packaging paper 
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manufacturered by Respondent NO. 13 (UFLEX Ltd.) having 

21% MLP is fully recyclable and energy recoverable therefore 

there is no violation of Rule 9 (3) of Plastic Waste 

Management (Amendment) Rules, 2018 . (Certificate of 

Registration for Units Engaged in Processing .or Recycling of 

Plastic Waste from Gujarat Pollution Control Board, 

Certificate granted by Deluxe Recycling to Asepto packaging 

and Consent granted to Deluxe Recycling by Maharashtra 

Pollution Control Board is attached as Annexure R-13/2 

(Colly.) It is further submitted that the product in question 

i.e. Aseptic Packaging paper is known in international 

market as Aseptic Laminated Packaging and has been found 

to be recyclable the paper part can be recycled to make 

paper packaging, and the plastic and aluminium foil parts 

can be recycled to make composite material for 

building/ construction. A Certificate issued by Flexoresearch 

Group Co. Ltd, Thailand is annexed and marked as 

Annexure R-13/2A 

(vi) It is submitted that notwithstanding the contention of the 

Applicant/ 13th Respondent that the Aseptic Packaging material is 

~~~~-~-..v 
~~\ 
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not a multi-layered packaging as defined under Rule 3 (o) of Plastic 

Waste Management Rules, 2018, even assuming that the Applicant's 

product is multi-layered packaging, it is covered under Category-III of 

the extended producer responsibility under Plastic Waste 

Management Rules, 2022. 

(vii) It 1s further submitted that as per Clause 7 Plastic 

Waste Management (Amendment) Rules, 2022 targets for 

Extended Producer Responsibility 1n Category III 

Multilayered plastic packaging (at least one layer of plastic 

and at least one layer of material other than plastic) fixed up 

to 100% up to 2023-24 and Obligations of Producers, 

Importers & Brand Owner in Category III Multilayered 

plastic packaging (at least one layer of plastic and at least 

one layer of material other than plastic) fiXed upto 2027-28 

onwards. 

(viii) It is further submitted that as per the issue of the 

product Asepto Packaging paper made by Respondent No. 

13 as alleged in the application, the Respondent No.13 is 

neither the producer nor the manufacturer of Multilayered 
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plastic packaging as the product it manufactures does not 

contain plastic as a main ingredient as per the definition of 

Multi-layered packaging is paper as defined in the rule 3(n) 

of Plastic Waste Management Rules, 2016 and 3 (o) of 

Plastic Waste Amendment (Rules), 2018. 

Aseptic Packaging material which is the product comes 

under the brand name Asepto, contains paper as the main 

ingredient in the constitution of which is reproduced as 

below: 

Paper 

Multilayer Plastic (MLP) - 21% 

Aluminum - 6% 

Thus, the above ratio clearly demonstrates that maJ.n 

ingredient is paper and not plastic . (Composition of Asepto 

Packaging Paper annexed as Annexure R 13-3. 

In Asepto, paper is a main ingredient (73%). This definition 

remains unaltered even after amendment of Plastic Waste 

Management Rules 2016/2018 and 2022). Thus the 
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Respondent No.13 does not fall in definition of Rule 3 (n) 

and Rule 3 (o) of Plastic Waste Management Rules 2016/ 

2018 / 2022 and as such there is no violation of Rule 9 (3) 

of Plastic Waste Management and Handling Rules 2016 

/2018/2022 

(ix) It is further submitted that it is mandatory for all the 

Industries to follow the universally specified and accepted 

Product codes for transacting business, also referred as 

HSN codes, which are published by WCO (World Customs 

Organization) The product Aseptic is classified under 

Chapter 48.11 of HSN code which describes the product as 

Paper Packaging. This falls under the category of Paper and 

thus cannot be governed by PWM Rules 20 16 being a 

product having 73% paper. 

The relevant extracts of HSN Rules are 

reproduced herein:-

HSN 48.11 I Paper, Paperboard, Cellulose wadding 

and webs of cellulose fibres, coated or covered 

provided in the case of paper or paperboards coated 

or covered with plastics the layer of plastics does not 
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constitute more than half the total thickness (see 

Note 2 (g) to this Chapter) Paper and Paperboard for 

the manufacture of packaging's for beverages and 

other foodstuffs, printed with texts and illustrations 

referring to the goods to be packaged therein, covered 

on both faces with thin transparent sheets of 

plastics, with or without a lining of metal foil (on the 

face which will form the inside of the packaging) are 

also classified in this heading. These products may 

be creased and marked to identify individual 

containers to be cut from the rolls.(Annexure R-

13/4). 

There 1s functional difference between Aseptic 

paper & Multilayered Plastics . The word " creased 

" used in the definition also provides a clear-cut 

differentiation between the Aseptic Packaging 

material and Multi-layer Plastics packaging, wherein 

the function of the creasing is to enable the formation 

of Packaging containers, unlike in Multi-layer plastic 

pouches. 
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Paper and Paper board for the manufacture of 

containers for Milk, Fruit juice or other food products and 

lined with Aluminium foil (i.e on the face which will for the 

inside of the containers) provided so that they retain the 

essential character of paper or paperboard. 

Following documents are enclosed for kind consideration for 

this Hon 'ble Tribunal: 

1. One Copy of the Applicants/ Respondent No. 13 sales 

invoice of each year from 2017 to 2022 to demonstrate 

the product specification - Enclosed (Annexure R-

13/S(Colly) 

2. Extract of Rules I Categories under GST . Customs 

Category under Customs Tariff Chapter 48 (Code No 

4811591 0) clearly categorized Aseptic as Aseptic 

Packaging Paper (Chapter 48 of GST) Tariff of India 

Code No 48115910) clearly categorized Aseptic 

Packaging Paper. (Annexure R-13/6) 

3. Extract of Rule l Categorization under Customs 
Tariff: 
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Chapter 48 (Code 48115910) clearly categorized this as 

Aseptic Packaging Paper and not as Multilayer Plastic 

(MLP). Copy of the extract is annexed and marked as 

~nexure-R-13/7) 

All the above clearly shall demonstrate and satisfy that 

even the various authorities under GST and Customs Tariff 

and HSW consider Aseptic Packaging not as Multilayer 

Plastic but only Paper. The product is accepted by the 

industry worldwide 

(x) It is submitted that the target and milestone for recycling pre­

consumer plastic packaging waste and post-consumer Plastic 

Packaging waste are provided under Plastic Waste Management 

Rules, 2022 and therefore no cause of action arises as against 

this Respondent for adjudication by this Hon 'ble Tribunal for the 

reliefs prayed by the Original Applicants. 

REPLY ON MERITS 

7. Contents of para I is a matter of record. 

II. Contents of para II is a matter of record. 

III. Contents of para III is wrong and denied. It is 

submitted that Aseptic Packaging material which is 
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the product comes under the brand name Asepto, 

contains paper as the mrun ingredient 1n the 

constitution which is reproduced as below: 

Paper 

Multilayer Plastic (MLP) 

Aluminum 

- 73% 

- 21% 

6% 

Thus, the above ratio clearly demonstrates that main 

ingredient is paper and thus the same cannot be 

classified as multilayer plastic packaging. 

It is submitted that notwithstanding the contention of the 

Applicants that the Aseptic Packaging material is not a multi­

layered packaging as defined under Rule 3 (o) of Plastic Waste 

Management Rules, 2018, even assuming that the Applicant's 

product is a type of multi-layered packaging, it is covered under 

Category-III of the extended producer responsibility under 

Plastic Waste Management Rules, 2022. 

Even otherwise also as per Rule 9 (3) of Plastic Waste 

Management (Amendment) Rules, 2018 , the Asepto 

Packaging paper 1s fully recyclable and energy 
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recoverable and alternate products are made after 

recycling therefore there is no violation of Rule 9 (3) of 

Plastic Waste Management (Amendment) Rules, 2018 . 

In view of the facts narrated hereinabove the 

Respondent No.13 not fall within the mischief the Rule 

9 of Plastic Management Rules thus the Respondent 

No.13 has not violated any Rule or Act. Rest of the 

contents related to Respondent No. 12 hence need no 

reply. 

(IV) This relates to non-compliance by the State Pollution 

of various authorities of the State to implement the 

provision of Plastic Waste Rules cannot be replied by 

Respondent No. 13. 

REPLY TO FACTS IN BRIEF 

1. Contents of para 1 are denied for want of 

knowledge and the applicants be put to strict 

proof. Regarding the submissions of Applicant 

No.3 being Animal activist and he put to strict 

proof of same. Rest of contents are denied for 
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want of knowledge filing of OA 1s a matter of 

record. 

2. Contents of para 2 is wrong and denied as the 

Respondent No. 13 (UFLEX Ltd. At Sanand Plant 

manufacturing Asepto packaging paper which 

contains73%, Paper Multilayer Plastic MLP 21% and 

Aluminum 6% as main ingredient is paper. 

3. Contents of para 3 are matter of record. 

4. Contents of Para 4 not related to Respondent No. 13 

hence need no reply. 

5. Contents of Para 5 not related to Respondent No. 13 

hence need no reply. 

6. Contents of Para 6 are legal, hence need no reply. 

7. In reply to contents of para 7 it zs submitted that 

notwithstanding the contention of the Applicant/ 13th 
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Respondent that the Aseptic Packaging material zs not a 

multi-layered packaging as defined under Rule 3 (o) of 

Plastic Waste Management Rules, 2018, even assuming that the 

Applicant's product is a type of multi-layered packaging, it is 

covered under Category-III of the extended producer 

responsibility under Plastic Waste Management Rules, 2022. 

It is further submitted that also as per Rule 9 (3) of 

Plastic Waste Management (Amendment) Rules, 2018 

, the Asepto packaging paper is fully recyclable and 

energy recoverable therefore there is no violation of 

Rule 9 (3) of Plastic Waste Management (Amendment) 

Rules, 2018. 

It is humbly submitted that the amendment to Plastic Waste 

Management Rules, 2016 i.e Plastic Waste Management 

{Amendment) Rules, 2021 and Plastic Waste Management 

(Amendment) Rules, 2022, notified on 12th August 2021 and 

16th February 2022 respectively were not placed for 

consideration before this Hon'ble Tribunal in the OA No. 22 

of2022. 
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8. The Contents of Para 8 not related to Respondent No. 13 

hence need no reply. 

9. The Contents of Para 9 not related to Respondent No. 13 

hence need no reply. 

10. Contents of this para are wrong and denied. The 

product produced by the answering respondent No.13 

is Asepto Packaging paper is not a multi-layered 

plastic as commonly understood 1n common 

commercial parlance and as explained in para herein 

above. 

11. Contents of para 11 relates to Respondent No .12 

hence need no reply. 

12. Contents of para 12 relates to Respondent No .12 

hence need no reply. 

13. Contents of para 13 relates to Respondent No.12 

hence need no reply. 

14. Contents of para 14 relates to Respondent No.12 

hence need no reply. 

15. Contents of para 15 as it relates multi-layered 

plastic the Respondent No.13 has no concern as 
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the product as per the 1ssue of the product 

"Tetrapak" alleged 1n the application, the 

Respondent No.13 is neither the producer nor the 

manufacturer of Multi-layered plastic packaging 

as the product it manufactures Asepto Packaging 

Paper and does not contain plastic as a main 

ingredient as per the definition of Multi-layered 

packaging is paper as defined in the rule 3(n) 

and 3 (o) of Plastic Waste Amendment (Rules) 

It is submitted that notwithstanding the contention of 

the Applicant that the Aseptic Packaging material is a 

multi-layered packaging as defined under Rule 2 (o) of 

Plastic Waste Management Rules, 2018, even assuming 

that the Applicant's product is a type of multi-layered 

packaging, it is covered under Category-III of the 

extended producer responsibility under Plastic Waste 

Management Rules, 2022. 

16 Contents of these Paras 16 does not call for a 

reply as not related to Respondent No.13. 

17. Contents of these Paras 17 does not call for a 

reply as not related to Respondent No.13. 
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18. Contents of these Paras 18 does not call for a 

reply as not related to Respondent No.13. 

19. ·Contents of these Paras 19 does not call for a 

reply as not related to Respondent No.13. 

20. Contents of these Paras 20 does not call for a 

reply as not related to Respondent No.13. 

21. Contents of these Paras 21 does not call for a 

reply as not related to Respondent No.13. 

22. Contents of these Para 22 are wrong and 

denied. It is wrong to make a general categorisation that 

Multilayer Plastic Packaging when burnt release any 

Poisonous Gases. 

23. The contents of Para 23 are wrong and denied. It is 

submitted that many types Multilayer Plastic Packaging f 

Plastics are totally Eco-friendly. 

Plastics of a certain weight and category have in fact 

brought about Second Green Revolution in Agriculture and 

Water Management. Minor and Micro Irrigation systems like 

sprinklers and drip irrigation using plastics help in 
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conserv1ng water. Plastics have also made it possible to 

bring vast tracks of arid land under farming. 

By virtue of 'degassing of plastics / pelletising' 

technology, the multilayer plastic packaging, 

laminates, metalised films, heavily printed films 

can easily be recycled into granules. The said 

technology 1s eco-friendly, reduces energy 

consumption and most importantly is cost and 

space sav1ng and is very much in use in other 

developed countries like United States. 

It is submitted that any product which improves 

the quality of life particularly on the economically 

weaker section of the society and which reduces 

significantly the pollution load on the 

environment and further contribute to the 

preservation of land, water resources and forests 

would amount to an eco friendly product. Plastic 

of a certain weight and category being one of 
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them, which lends itself to recycling and /or 

recovery of significant part of energy. 

It is extremely important to note that Rule 4(2) of 

Notification dated 12.08.2021 which relates to 

ban of sale and use of the following single use 

Plastic including Polystyrene and extended 

Polystyrene w.e.f. 01.07.2022 includes the 

followings:-

a) ear buds with plastic sticks, plastic sticks for 

balloons, plastic flags, candy sticks, ice-cream 

sticks, polystyrene (Thermocol) for decoration; 

b) plates, cups, glasses, cutlery such as forks, 

spoons, knives, straw, trays, wrapping or 

packing film's around sweet boxes, invitation 

cards and cigarette packets, plastic or PVC 

banners having less than 100 micron. 

Therefore clarify the ban is only for plastic less than 

100 Micron. It is important to note that Aseptic paper 

even if it is to be treated as Plastic is having more than 
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300 Microns. Hence cannot be covered under 

Notification GSR No. 571 I dated 12.08.2021. 

24. Contents of the paras 24-25 and 27-28 are wrong 

and denied. It is submitted that many type of 

Multilayer Plastic Packaging / Plastics is totally Eco­

friendly being fully recyclable & Biodegradable. It is 

submitted that vast amount of alternate products are 

in fact made from recycled plastics. 

26. That, the contents of Para 26 are related to 

respondent 12 hence need no reply. 

REPLY TO GROUNDS 

29. A. Contents of ground A re wrong and denied. It is 

humbly submitted that the amendment to Plastic Waste 

Management Rules, 2016 i.e Plastic Waste Management 

(Amendment) Rules, 2021 and Plastic Waste Management 

(Amendment) Rules, 2022, notified on 12th August 2021 

and 16th February 2022 respectively were not placed for 

consideration before this Hon'ble Tribunal in the OA No. 22 

of2022. 

The applicant has filed the Original application on 

16.02.2022 raising the issue of non-compliance of Rule 
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9 of Plastic Waste Management Rules 2016 and Plastic 

Waste Management (Amendment) Rules 2018, 

without knowing that under rule 9 (3) of Plastic Waste 

Management Rules, 2018, notified on 27th March 2018, 

manufacture and use of multi-layered plastic that are non-

recyclable, or non-energy recoverable or with no alternate 

use is to be phased out in 2 years, i.e 27th March 2020. It 

is further submitted that Aseptic packaging material 

manufactured by the Applicant/ 13th Respondent in brand 

named ((Asepto" is recyclable and therefore does not come 

under the rigour of Rule 9 (3) of Plastic Waste Management 

(Amendment) Rules, 2018. 

It is submitted that the rule 9 ( 1) was amended by Plastic 

Waste Management (Amendment) Rules, 2021 with effect 

from 12th August 2021 and 9 (1) reads as below:-

(The producers, within a period of six months from the date 

of publication of these rules, shall work out modalities for 

waste collection system based on Extended Producers 

Responsibility and involving State Urban Development 
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Departments, either individually or collectively, through 

their own distribution channel or through the local body 

concerned as per guidelines issued under these rules from 

time to time. 

It is further submitted that the guidelines under Rule 9 (1) 

were notified under Plastic Waste Management Rules, 

2022 on 16th February, 2022 in SCHEDULE-II, wherein 

guidelines on extended producer responsibility for plastic 

packaging were published. " 

B. Contents of ground B, relates to the judgment of 

Hon 'ble Supreme Court for which no reply is required. 

C. Contents of ground C relates to Respondent No.l2 

hence no reply. 

D. Contents of ground D related to Respondent No. 12 

hence need no reply. 

E. Contents of ground E are wrong and denied .. It is 

humbly submitted that the amendment to Plastic Waste 

Management Rules, 2016 z.e Plastic Waste Management 

(Amendment) Rules, 2021 and Plastic Waste Management 
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(Amendment) Rules, 2022, notified on 12th August 2021 and 16th 

February 2022 respectively were not placed for consideration 

before this Hon'ble Tribunal in the OA No. 22 of 2022. 

It is further submitted that Aseptic packaging material 

manufactured by the Applicant/ 13th Respondent in brand named 

((Asepto" is recyclable and therefore does not come under the 

rigour of Rule 9 (3) of Plastic Waste Management (Amendment) 

Rules, 2018. 

It is submitted that the rule 9 (1) was amended by Plastic Waste 

Management {Amendment) Rules, 2021 with effect from 12th 

August 2021 and 9 (1) reads as below:-

(The producers, within a period of six months from the date of 

publication of these rules, shall work out modalities for waste 

collection system based on Extended Producers Responsibility and 

involving State Urban Development Departments, either 

individually or collectively, through their own distribution channel 

or through the local body concerned as per guidelines issued 

under these rules from time to time. 

It is further submitted that the guidelines under Rule 9 (1) were 

notified under Plastic Waste Management Rules, 2022 on 16th 
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February, 2022 zn SCHEDULE-II, wherein guidelines on 

extended producer responsibility for plastic packaging were 

published." 

It is submitted that notwithstanding the contention of the 

Applicant that the Aseptic Packaging material is a multi-layered 

packaging as defined under Rule 2 (o) of Plastic Waste Management 

Rules, 2018, even assuming that the Applicant's product is a type of 

multi-layered packaging, it is covered under Category-III of the 

extended producer responsibility under Plastic Waste 

Management Rules, 2022. 

F. Contents of ground F related to Respondent No.12 

hence no reply. 

G. Contents of ground G related to Respondent No.12 

hence no reply. 

H. Contents of ground H related to Respondent No.12 

hence no reply. 

I. Contents of ground I related to other parties for which 

no reply can be filed. 
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J. Contents of ground J related to Respondent No.12 

hence need no reply. 

K. Contents of ground K are not applicable to Respondent 

No.13 hence need no reply. 

L. Contents of ground L are not applicable to 

Respondent No.13 hence need no reply. 

M - Contents of Para M not related to Respondent No. 13 

hence need no reply. 

N Contents of this Para N to S & U are wrong and denied 

for the reasons explained in Parawise reply 22-24 . The 

same is not repeated for sake of brevity. 

0. Contents of Para T not related to Respondent No. 13 

hence no reply. 

Limitation :-Contents of this para do not call for a reply. 
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Reply to Interim Relief:- No interim relief is liable to be 

granted against Respondent No.13 as it does not fall 

within the definition of Multi-layered plastic packing. 

It is submitted that the target and milestone for recycling pre-

consumer plastic packaging waste and post-consumer Plastic 

Packaging waste are provided under Plastic Waste Management 

Rules, 2022 and therefore no cause of action arises as against 

this Respondent for adjudication by this Hon 'ble Tribunal for the 

reliefs prayed by the Original Applicants. 

In view of the facts and grounds mentioned the OA is liable 

to be dismissed qua Respondent No.13 

Through 

ARUN K. SINHA 
M. VASANTHAKUMAR 
W.CLEMENT 
JONATHAN IVAN 
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Advocates for the Respondent No.13 
136, New Lawyers Chambers 
M.C. Setalwad Block 
Bhagwan Dass Road 
Supreme Court of India 
New Delhi-11000 1 
Mobile No. 981000-9590 

931000-9590 

Email: arunksinhaandassociates@gmail.com 

Also at:-
No. 4A, 4th Floor, G.N. Chetty Road, 
T. Nagar, Chennai, Tamil Nadu-600017 
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BEFORE THE HON'BLE NATIONAL GREEN 

TRIBUNAL, 

SOUTHERN ZONAL, BENCH AT CHENNAI, 

O.A. No. 22 of 2022 

IN THE MATTER OF:-

A Krishna & Ors. 

Versus 

Union of India & Ors. 

AFFIDAVIT 

. ... Applicants 

. .... Respondents 

Affidavit of Sh. Anupam Chaturvedi, S/o Late Sh. C.D. 

Chaturvedi, aged about 50 Years, Regd Office Uflex Ltd, 

305, 3rct Floor, Pamposh Enclave, Greater Kailash-1, New 

Delhi-110048 having its Corporate Office at A/ 108, Sector 

4, Noida, U.P. 

I the above-named deponent do hereby solemnly affirm 

and declare as under:-

1. That I am the authorized signatory of Respondent 

No.13 in the above-mentioned matter and am well 
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conversant with the facts and circumstances of the 

case and competent to swear this affidavit. 

2. That I have gone through the accompanying reply to 

the OA filed by the Applicants and I say that the facts 

stated therein are true and correct to my knowledge 

and nothing material has been concealed therefrom. 

3. That the annexures are true copies of their respective 

originals. 

DE 

Verified at New Delhi on this 02nd day of May 2022 that 

the contents of my above affidavit are true and correct to 

my knowledge and nothing material has been concealed 

therefrom. 

~~\NY:AR DAS 
~\RIOT . .RY l*'" ·:-.L!C 

R.l<. GAl··:G SLOC:!< 
SUPRE:tvri COURT 

DEPONENT 
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MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE 

NOTJFICA TION 

New Delhi , the 12th August, 2021 

G.S.R. 571 (E).- Whereas the draft rules to amend the Plastics Waste Management Rules. 2016, 
were published in the Gazette of India, Extraordinary, dated the II th March, 2021 vide notification number 
GSR 169 (E), inviting objections and suggestions from all persons likely to be affected thereby within a 
period of sixty days from the date copies of the Gazette containing the said draft rules were made available 
to the public; 

And whereas, copies of the Gazette containing the said draft rules were made available to the 
pub! ic on the I I th March, 2021; 

And whereas, objections and suggestions received within the aforesaid period have been duly 
considered by the Central Government; 

Now, therefore, in exercise of the powers conferred by sections 6, 8 and 25 of Environment 
(Protection) Act 1986, (29 of 1986), the Central Government hereby makes the following rules to amend 
the Plastic Waste Management Rules, 2016, namely :-

1. (I) These rules may be called Plastic Waste Management (Amendment) Rules, 2021. 

(2) They shall come into force on the date of their publication in the Official Gazette. 

2. In the Plastic Waste Management Rules,20 16 (hereinafter referred to as the said rules), in rule 2, 
in sub-rule (I), after the word " Importers". the words, "brand-owner, plastic waste processor (recycler, 
co-processor, etc.)" shall be inserted. 

3. In the said rules, in rule 3, 

(i) after clause (n), the following clause shall be insetted, namely :-

'(na) "Non-woven plastic bag" means Non-woven plastic bag made up of plastic sheet or 
web structured fabric of entangled plastic fibers or filaments (and by perforating films) 
bonded together by mechanical or thermal or chemical means, and the "non-woven 
fabric" means a flat or tufted porous sheet that is made directly from plastic fibres , 
molten plastic or plastic films;' 

(ii) after clause (q), the following clause shall be inserted, namely:-

' (qa) ·'Plastic waste processing" means any process by which plastic waste is handled for 
the purpose of reuse, recycling, co-processing or transformation into new products;' 

(iii) after clause (v), the following clauses shall be inserted, namely: -

' (va) "'Single-use plastic commodity" mean a plastic item intended to be used once for the 
same purpose before being disposed of or recycled; ' 

'(vb) ·Thermoset plastic" means a plastic which becomes irreversibly rigid when heated 
and hence cannot be remoulded into desired shape;' 

' (vc) "Thermoplastic" means a plastic which softens on heating and can be moulded into 
desired shape;'. 

4. In the said rules, in rule 4, -

(a) in sub-rule (I),-

(i) for the words " importer stocking", the words "import, stocking" shall be 
substituted; 

(ii) in clause (c), for the words " fifty microns in thickness" , the words, figures , letters 
and brackets ·'seventy five microns in thickness with effect from the 30'h September, 
2021 and one hundred and twenty ( 120) microns in thickness with effect from the 
3 I 51 December, 2022" shall be substituted; 

(iii) in clause (h), after the words, "carry bags". the words '·and commodities" shall be 
insetted; 
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(iv) in clause (h), after the ·words, "compostable plastic carry bags", the words ·'or 
commodities or both" shall be inserted; 

(v) after clause (i), following clause shall be insetted, namely: -

" ( j) non-woven plastic carry bag shall not be less than 60 Gram Per Square Meter (GSM) 
with effect from the 30111 September, 2021 ."; 

(b) after sub-rule ( 1 ), the following sub-ules shall be insetted, namely: -

"(2) The manufacture, import, stocking, distribution, sale and use of following single­
use plastic, including polystyrene and expanded polystyrene, commodities shall be 
prohibited with effect from the I 51 July, 2022:-

(a) ear buds with plastic sticks, plastic sticks for balloons, plastic flags, candy sticks, 
ice-cream sticks, polystyrene [Thermocol] for decoration; 

(b) plates, cups, glasses, cutlery such as forks, spoons, kn ives, straw, trays, wrapping or 
packing films around sweet boxes, invitation cards, and cigarette packets, plastic or 
PVC banners less than I 00 micron, stirrers. 

(3) The provisions of sub-rule (2) (b) shall not apply to commodities made of 
compostable plastic. 

(4) Any notification prohibiting the manufacture, import, stocking, distribution, sale and 
use of carry bags, plastic sheets or like, or cover made of plastic sheets and multi­
layered packaging and single-use plastic, including polystyrene and expanded 
polystyrene, commodities, issued after this notification, shall come into force after the 
expiry often years, from the date of its publication''. 

5. In the said rules, in rule 5, in sub-rule (I), in clause (d), for the figures "2000", the figures 
"20 16" shall be substituted. 

6. In the said rules, in rule 6, in sub-rule (2), after clause (a), following clause shall be insetted. 
namely:-

"(aa) ensuring that the provisions of these rules, as amended, are adhered to ;". 

7. In the said rules, in rule 7, in sub-rule (1), after clause (a), following clause shall be insetted, 
namely: -

''(aa) ensuring that the provisions of these rules, as amended, are adhered to;". 

8. In the said rules, in rule 9, in sub-rule (I), after the words, ''local body concerned", the words "as 
per guidelines issued under these rules from time to time" shall be inserted. 

9. In rule ll , sub-rule(l),-

(i) after the words "plastic carry bag", the words, "plastic packaging" shall be 
inserted; 

(ii) in clause (a), after the word "manufacturer", the words "producer or brand­
owner" shall be insetted, and after the words "carry bag", the words "and plastic 
packaging used by the brand owner" shall be insetted; 

(iii) in clause (b), after the words "multilayered packaging", the words " excluding 
multi-layered packaging used for imported goods" shall be inserted; 

(iv) in clause (c), after the words "name and certificate number", the words ·'of 
producer" shall be inserted. 

I 0. In rule 12, -

(i) in sub-rule (2), after the words "waste generator," ,the words " restriction or 
prohibition on" shall be inserted; 

(ii) in sub-rule (3), after the words "waste generator," ,the words· ' 

restriction or prohibition on" shall be inserted . 
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II. In rule 13 , in sub-rule (I), after the words ·'Union Territory concerned", the words " or the Central 
Pollution Control Board" shall be inserted. 

[F. No. 17-2-200 I (Pt)-Part I -HSMD] 

NARESH PAL GANGA WAR. Jt. Secy. 

Note : The principal rules were published in the Gazette of India, Extraordinary, Pmt II , Section 3, Sub­
section (i), vide number GSR 320 (E), dated the 18'h March, 2016 and subsequently amended vide 
notification number GSR 285 (E), dated the 27'h March, 2018. 

TRUE COPY· ~ 
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MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE 

NOTIFICATION 

New Delhi, the 16th February, 2022 

21 

G.S.R. 133(E).-In exercise of the powers conferred by sections 3, 6, and 25 of the Environment 
(Protection) Act 1986 (29 of 1986), the Central Government hereby makes the following rules further to amend the 
Plastic Waste Management Rules, 2016, namely:-

1. (1) These rules may be called the Plastic Waste Management (Amendment) Rules, 2022. 

(2) They shall come into force on the date of their publication in the Official Gazette. 

2. In the Plastic Waste Management Rules, 2016 (hereinafter referred to as the said rules), in rule 9, in sub-rule 
(I), for the words ·'as per guidelines issued under these rules ti·om time to time", the words ·'as per guidelines 
specified in SCHEDULE- II" shall substituted. 

3. In the said rules, after SCHEDULE- I, the following Schedule shall be inserted namely:-

'SCH EDU LE-11 

[See Rule 9 (! )] 

Guidelines on Extended Producer Responsibility for Plastic Packaging 

I. Background: 

( 1.1) The Ministry of Env ironment, Forest and Climate Change (MoEFCC), (hereinafter referred to as ·The 
Ministry'), notified the Plastic Waste Management Rules, 2016 on 181

h March, 2016. The Ministry also notified the 
Solid Waste Management Rules, 2016 on 8th April , 2016. As plastic waste is part of solid waste, therefore, both the 
rules apply to managing plastic waste in the country. 

( 1.2) The Plastic Waste Management Rules, 2016, mandate the generators of plastic waste to take steps to minimize 
generation of plastic waste, not to litter the plastic waste, ensure segregated storage of waste at source and hand over 
segregated waste in accordance with rules. The rules also mandate the responsibilities of local bodies, gram 
panchayats, waste generators, retailers and street vendors to manage plastic waste. ( L3) The Plastic Waste 
Management Rules, 2016 cast Extended Producer Responsibility on Producer, Importer, and Brand Owner. Extended 
Producer Responsibility shall be applicable to both pre-consumer and post-consumer plastic packaging waste. 
(1.4) These guidelines provides framework for implementation of Extended Producer Responsibility. The Guidelines 
provide the roles and responsibilities of Producers, Importers, Brand Owners, Central Pollution Control Board, State 
Pollution Control Board or Pollution Control Committees, recyclers and waste processors for effective 
implementation of Extended Producer Responsibility. The definitions given in Plastic Waste Management Rules, 
2016, apply until, specifically mentioned in these guidelines; 

2. Date of Coming into Effect: 

These guidelines shall come into force with immediate effect. The on-going processes related to Extended Producer 
Responsibility obligations will be aligned with these guidelines. 

3. Definitions: 

(a) ·'Biodegradable plastics" means that plastics, other than compostable plastics, which undergoes complete 
degradation by biological processes under ambient environment (terrestrial or in water) conditions, in specified time 
periods, without leaving any micro plastics, or visible, distinguishable or toxic residue, which have adverse 
environment impacts, adhering to laid down standards of Bureau of Indian Standards and certified by Central 
Pollution Control Board. 

(b) "Brand Owner" means a person or company who sells any commodity under a registered brand label or trade 
mark; 

(c) ··Carry Bags .. (covered under Category II of plastic packaging- Clause (5.1) (II)) means bags made from plastic 
material or compostable plastic material, used for the purpose of carrying or dispensing commodities which have a 
self-carrying feature but do not include bags that constitute or form an integral part of the packaging in which good~ 
are sealed prior to use ; 

(d) ··End of Life disposal" means using plastic waste for generation of energy and includes co-processing (e.g. in 
cement kilns) or waste to oil or for road construction as per Indian Road Congress guidelines, etc; 

(e) "Extended Producer Responsibility" means the responsibility or a producer for the environmentall) scH:nd 
management of the product until the end of its life: 
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(f) ··J mporter'· means a person who imports pl astic packaging product or products with plastic packaging or carry 
bags or multilayered packaging or plastic sheets or like; 

(g) ··Plastic' ' means material which contains as an essential ingredient a high polymer such as polyethylene 
terephthalate, high density polyethylene, Vinyl , low density polyethylene, polypropylene, polystyrene resins, multi­
materials like acrylonitrile butadiene styrene, polyphenylene oxide, polycarbonate, polybutylene terephthalate; 

(h) ··Plastic Packaging'· means packaging material made by using plastics for protecting, preserving, storing and 
transporting of products in a variety of ways. 

(i) ·'Plastic Sheet'" means plastic sheet is the sheet made of plastic; 

U) "Plastic Waste Processors'· means recyclers and entities engaged 111 using plastic waste for energy (waste to 
energy), and converting it to oil (waste to oil), industrial composting. 

(k) ·'Pre-consumer plastic packaging waste" means plastic packaging waste generated in the form of reject or 
discard at the stage of manufacturing of plastic packaging and plastic packaging waste generated during the packaging 
of product including reject, discard, before the plastic packaging reaches the end-use consumer of the product. 

(I) " Post-consumer plastic packaging waste" means plastic packaging waste generated by the end-use consumer 
after the intended use of packaging is completed and is no longer being used for its intended purpose. 

(m) ·'Producer" means person engaged in manufacture or import of carry bags or multilayered packaging or plastic 
sheets or like, and includes industries or individuals using plastic sheets or like or covers made of plastic sheets or 
multilayered packaging for packaging or wrapping the commodity; 

(n) ·'Recyclers '· are entities who are engaged in the process of recycling of plastic waste; 

(o) "Recycling" means the process of transforming segregated plastic waste into a new product or raw material for 
producing new products; 

(p) ··Reuse·· means using an object or resource material again for either the same purpose or another purpose without 
changing the object's structure; 

(q) ' ·Use of r ecyc led plastic·· means recycled plastic, instead of virgin plastic, is used as raw material in the 
manufacturing process; 

(r) ·'Waste Management"" means the collection. storage, transportation reduction , re-use, recovery, recycling, 
composting or disposal of plastic waste in an environmentally sound manner; 

(s) '·Waste to Energy'· means using plastic waste f·or generation of energy and includes co-processing (e.g. in cement 
kilns). 

4. Obligated Entities: 

The following entities shall be covered under the Extended Producer Responsibility obligations and provisions of 
these guidelines namely:-

(i) Producer (P) of plastic packaging; 

(ii) lmp01ier (I) of all imported plastic packaging and I or plastic packaging of imported products; 

(iii) Brand Owners (80) including online platforms/marketplaces and supermarkets/retail chains other 
than those, which are micro and small enterprises as per the criteria of Ministry of Micro, Small and 
Medium Enterprises, Government of India. ; 

(iv) Plastic Waste Processors 

5. Coverage of Extended Producer Responsibility: 
(5.1) The following plastic packaging categories are covers under Extended Producer Responsibility : 

(i) Category I 

Rigid plastic packaging; 

(ii) Category II 

Flexible plastic packaging of single layer or multilayer (more than one layer with different types of plastic), 
plastic sheets or like and covers made of plastic sheet, carry bags, plastic sachet or pouches; 

(iii) Category Ill 
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Multilayered plastic packaging (at least one layer of plastic and at least one layer of material other than 

plastic); 

(iv) Category IV 

Plastic sheet or like used for packaging as well as carry bags made of compostable plastics. 

(5.2) The Extended Producer Responsibility Guidelines covers the following with respect to plastic packaging 
namely:-

(i) Reuse; 

(ii) Recycling; 

(iii) Use of recycled plastic content; 

(iv) End of life disposal. 

6. Registration: 

(6.1) (a)The following entities shall register on the centralized portal developed by Central Pollution Control Board 
namely: -

(i) Producer (P) ; 

(ii) Importer (I) ; 

(iii) Brand owner (BO); 

(iv) Plastic Waste Processor engaged in (a) recycling, (b) waste to energy, (c) waste to oil , and (iv) industrial 
composting, 

(b) Regi stration of Producers, Importers & Brand-Owners (operating in one or two states) and Plastic Waste 
processors shall be done by State Pollution Control Board or Pollution Control Committee through the centralized 
Extended Producer Responsibility portal developed by Central Pollution Control Board. 

(c) After these guidelines have come into effect, with respect to, entities starting their business in a particular year and 
placing their products in market in that year, they shall have Extended Producer Responsibility target obligations fi·om 
the next year. 

(6.2) The entities covered under clause 6.1 shall not carry any business without registration obtained through on-
line centralized portal developed by Central Pollution Control Board. 

(6.3) The entities covered under clause (6.1) shall not deal with any entity not registered through on-line 
centralized portal developed by Central Pollution Control Board . 

(6.4) In case, it is found or determined that any entity registered on the on-line portal has provided false 
information or has willfully concealed information or there is any irregularity or deviation from the conditions 
stipulated while obtaining registration under Extended Producer Responsibility guidelines, then the registration of 
such an entity would be revoked for a one -year period after giving an opportunity to be heard. The entities whose 
registration has been revoked shall not be able to register afresh for the period of revocation . 

(6.5) In case any entity falls in more than one sub-category mentioned in the clause (6 .1) then the entity shall 
register under each of those sub-categories separately. Further, in cases, where the entity has units in different states, 
in a particular sub-category mentioned in clause 6.1, then these units shall also be registered separately. However, 
only one registration under a sub category in a state would be needed, even if, more than one unit are located in a 
state. The registration shall be as per Standard Operating Procedure laid down by Central Pollution Control Board for 
the purpose, as per these Guidelines. 

(6.6) While registering, the entities shall have to provide PAN umber, GST Number, CIN Number of the company 
and Aadhar Number and PAN Number of authorized person or representative and any other necessary information as 
required. 

7. Targets for Extended Producer Responsibility and obligations of Producers, Importers & Brand-Owners: 

(7 .1) The Extended Producer Responsibility targets for the Producers, Importers & Brand-Owners shall be 
determined category-wise. 

(7.2) Producer (P): 

(a) Extended Producer Responsibility target (Refer example 1 to 3 in Annexure): 
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Eligible Quantity in MT (Q 1) shall be the average weight of plastic packaging material (category-wise) sold in the 
last two financial years (A) plus average quantity of pre-consumer plastic packaging waste in the last two financial 
years (B) minus the annual quantity (C) supplied to the entities covered under sub-clause 4 (iii) in the previous 
financial year as under: -

Q I (in MT) = (A + B) -

and the Extended Producer Responsibility target shall be determined category-wise, as given below 

Extended Producer Responsibility target 

Year Extended Producer Responsibility target 

(as a percentage ofQl- category-wise) 

I 2021-22 25% 

II 2022-23 70% 

Ill 2023-24 100% 

The Extended Producer Responsibility target in MT category-wise, as applicable, shall be provided by Producer, as 

part of Action Plan on the centralized portal developed by Central Pollution Control Board. 

(b) Obligation for recycling (Refer example 1 to 3 in Annexure): 

The Producer shall ensure minimum level of recycling (excluding end of life disposal) of plastic packaging waste 

collected under Extended Producer Responsibility Target, category-wise, as given below namely: -

Minimum level of recycling (excluding end of life disposal) of plastic packaging waste 

(%of Extended Producer Responsibility Target) 

Plastic packaging category 2024-25 2025-26 2026-27 2027-28 and onwards 

Category I 50 60 70 80 

Category II 30 40 50 60 

Category Ill 30 40 so 60 

Category IV so 60 70 80 

In case of Category IV plastic packaging category (plastic sheet or like used for packaging and carry bags made of 
compostable plastics), the minimum level of recycling means processing plastic packaging waste for composting 
through industrial composting facilities. 

(c) End of life disposal (refer examples 1 to 3 in Annexure): 

(i) Only those plastics, which cannot be recycled will be sent for end of life disposal such as road construction , waste 
to energy, waste to oil , cement kilns (for co processing) etc. as per relevant guidelines issued by Indian Road Congress 
or Central Pollution Control Board from time to time. 

(ii) The producers shall ensure end of life disposal of the plastic packaging waste only through methodologies 
specified in Rule 5 (I) (b) of Plastic Waste Management Rules, 2016, 

(d) Obligation for use of recycled plastic content (Refer example 6 in Annexure) 

The Producer shall ensure use of recycled plastic in plastic packaging category-wise as given below namely: -

Mandatory use of recycled plastic in plastic packaging 

(% of plastic manufactured for the year) 
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Plastic packaging 2025-26 2026-27 2027-28 2028-29 and onwards 

category 

Category I 30 40 50 60 

Category II 10 10 20 20 

Category I I I 5 5 10 10 

In cases, where it is not possible to meet the obligation in respect of recycled plastic content on account of statutory 
requirements, the exemption will be granted by Central Pollution Control Board on case-to-case basis. However, in 
such cases, the Producers, Importers & Brand-Owners will have to fulfil its obligation of use of recycled content (in 
quantitative terms) through purchase of certificate of equivalent quantity from such Producers, Importers & Brand­
Owners who have used recycled content in excess of their obligation. Central Pollution Control Board will develop 
mechanism for such exchange on the centralized online portal. 

7.3 Importer (1): 

(a) Extended Producer Responsibility Target (Refer example 1 to 3 in Annexure) 

Eligible Quantity in MT (Q 2) shall be the average weight of all plastic packaging material and I or plastic packaging 
of imported products (category-wise) imported and sold in the last two financial years (A) plus average quantity of 
pre-consumer plastic packaging in the last two financial years (B) waste minus the annual quantity (C) supplied to the 
entities covered under sub-clause 4 (iii) in the previous financial years as under: -

Q 2 (in MT) =(A+ B) - C 
and the Extended Producer Responsibility target shall be determined , category-wise, as given below namely: -

Year Extended Producer Responsibility target 
(as a percentage of Q 2- category-wise) 

I 2021 - 22 2S% 
II 2022-23 70% 
III 2023-24 100% 

The Extended Producer Responsibility target in MT category-wise, as applicable, shall be provided by Importer as 
part of Action Plan on the centralized portal developed by Central Pollution Control Board. 

(b) Obligation for recycling (Refer example 1 to 3 in Annexure) 

The Importer shall ensure minimum level of recycling (excluding end of life disposal) of plastic packaging waste 
collected under extended producer responsibility Target, category-wise, as given below. 

Minimum level of recycling (excluding end of life disposal) of plastic packaging waste 

(%of extended producer responsibility Target) 

Plastic packaging category 2024-2S 202S-26 2026-27 2027-28 and onwards 

Category I so 60 70 80 

Category II 30 40 so 60 

Category I I I 30 40 so 60 

Category IV so 60 70 80 

In case of Category IV plastic packaging category (plastic sheet or like used for packaging and carry bags made of 
compostable plastics), the minimum level of recycling means processing plastic packaging waste for composting 
through industrial composting facilities. 

(c) End of life disposal (refer examples 1 to 3 in Annexure) 

(i) Only those plastics, which cannot be recycled will be sent for end of life disposal such as road construction, waste 
to energy, waste to oil as per relevant guidelines issued by Indian Road Congress or Central Pollution Control Board 
from time to time. 
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(ii) The importer shall ensure end of life disposal of the plastic packaging waste only through methodologies specified 
in rule 5 (I) (b) of Plastic Waste Management Rules, 20 16, as amended . 

(d) Obligation for use of recycled plastic content (Refer example 6 in Annexure) 

The Importer shall ensure use of recycled plastic in plastic packaging category-wise as given below. 

Mandatory use of recycled plastic in plastic packaging 

(%of imported plastic for the year) 

Plastic packaging 2025-26 2026-27 2027-28 2028-29 and onwards 

category 

Category I 30 40 50 60 

Category II 10 10 20 20 

Category Ill 5 5 10 10 

Any recyc led plastic used in imported material shall not be counted towards fulfi lment of obligation . The importer 
will have to fulfi l its obligation of use of recycled content (in quantitative terms) through purchase of certificate of 
equ ivalent quantity from such Producers, Importers & Brand-Owners who have used recycled content in excess of 
their obligation. Central Pollution Control Board will develop mechanism for such exchange on the centralized online 
portal. 

7.4 Brand Owner (80): 

a) Extended Producer Responsibility target (refer examples 1 to 3 in Annexure) 

Eligible Quantity in MT (Q 3) shall be the average weight of virgin plastic packaging material (category-wise) 
purchased and introd uced in market in the last two financial years (A) plus average quantity of (B) of pre-consumer 
plastic packaging in the last two financial years as under: -

Q 3 (in MT) =A+ B 

The Extended Producer Responsibility target shall be determined, category-wise, as given below namely: -

Year Extended Producer Responsibi lity Target 

(as a percentage of Q3 -category-wise) 

I 2021- 22 25 % 

II 2022-23 70 % 

Ill 2023-24 100 % 

The Extended Producer Responsibil ity target in MT category-wise, as applicable, shall be provided by Brand Owner 
as part of the Action Plan on the centralized portal developed by Central Pollution Control Board. 

(b) Obligation for reuse (refer examples 4 and 5 in Annexure): 

I. The Brand Owner using Category I (rigid) p lastic packaging for their products sha ll have mi nimum obligation 
to reuse such packaging as given below: -

Provided that the reuse of Category I rigid plast ic packaging in food contact applications shall be subject to regulat ion 
of Food Safety and Standards Authority of India. 

(I I) Minimum obligation to reuse for Category I (rigid plast ic packaging) . 

Year Target (as percentage of Category I 

rigid plastic packaging in products sold 

annually) 
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A Category I rigid plastic packaging with volume or weight equal or 

more than 0.9 liter or kg but less than 4.9 litres or kg, as the case 

may be 

I 2025-26 10 

II 2026-27 15 

Ill 2027-28 20 

IV 2028-29 and onwards 25 

B Category I rigid plastic packaging with vol ume of weight equal or 

more than 4.9 litres or kg. 

I 2025-26 70 

II 2026-27 75 

Ill 2027-28 80 

IV 2028-29 and onwards 85 

(III ) The quantity of rigid packaging reused by brand Owner shall be calculated by reducing virgin plastic 
packagi ng man ufactured/imported/purchased in that year from the sales of the Brand Owner. The brand owner sha ll 
provide this information on the centralized portal developed by Central Poll ution Control Board. 

(IV) The quantity of Category I rigid plastic packaging reused shall be reduced from the total plastic packaging 
used under Category I by the obligated entit ies (Brand Owners) . 

Il l. The quantity of Category I rigid plastic packaging reused during the year 2022-2023 and 2023-2024, shall be 
reduced from the tota l plastic packaging used under Category I. 

(c) Obligation for r ecycling (refer examples 1 to 3 in Annexure): 

The Brand Owner shall ensure minimum level of recycling (excluding end of life disposal) of plastic packaging waste 
collected under Extended Producer Responsibi lity target, category-wise, as given below. 

Minimum level of recyc ling (excl uding end of li fe disposal) of plastic packaging waste 

(%of Extended Producer Responsibi li ty Target) 

Plastic packaging category 2024-2S 202S-26 2026-27 2027-28 and onwards 

Category I so 60 70 80 

Category II 30 40 so 60 

Category Ill 30 40 so 60 

C ategory IV so 60 70 80 

In case of Category IV plastic packaging category (plastic sheet or like used for packaging and catTy bags made of 
compostable plastics), the minimum level of recycling means processing plastic packaging waste for composting 
through industrial composting facil ities. 

(d) End of life d isposal (refer examples 1 to 3 in Annexure) 

(i) Only those plastics, which cannot be recycled will be sent for end of life disposal such as road construction, waste 
to energy, waste to oil, as per relevant guidelines issued by Indian Road Congress or Central Poll uti on Control Board 
from time to time. 

(ii) The Brand Owner shall ensure end of life disposal of the plastic packaging waste only tlu·ough methodologies 
specified in ru le 5 (1) (b) of the Plastic Waste Management Rules, 20 16, as amended. 

(e) Obligation for use of recycled plastic content (refer examples 6 in Annexure) 

(i) The Brand Owner shall ensure use of recycled plastic in plastic packaging, category-wise, as given below namely: 

Mandatory use of recycled plastic in plastic packaging 
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(% of manufactured plastic for the year) 

Plastic packaging 2025-26 2026-27 2027-28 2028-29 and onwards 

category 

Category I 30 40 50 60 

Category II 10 10 20 20 

Category Ill 5 5 10 10 

(ii) In cases, where it is not possible to meet the obligation in respect of recycled plastic content on account of 
statutory requirements, the exemption will be granted by Central Pollution Control Board on case-to-case basis. 
However, in such cases, the Producers, lmpmiers & Brand-Owners will have to fulfil its obligation of use of 
recycled content (in quantitative terms) through purchase of certificate of equivalent quantity from such Producers, 
Importers & Brand-Owners who have used recycled content in excess of their obligation. Central Pollution Control 
Board will develop mechanism for such exchange on the centralized online portal. 

(iii) In case, where Brand Owner is also Producer and/or Importer of plastic packaging material, the clause 7.2 and 7.3 
shall also apply for determining their Extended Producer Responsibility targets and obligations as Producer and /or 
Importer, respectively. 

(7 .5) The Extended Producer Responsibility target in MT category-wise, as applicable, shall be provided by all 
Producers, Importers & Brand-Owners as part of Action Plan on the centralized pmial developed by Central Pollution 
Control Board. 

(7.6) The obligations for reuse, recycling of waste and use of recycled plastic content in packaging shall be 
reviewed every five years based upon available technologies for meeting the Targets specified. 

(7.7) Extended Producer Responsibility on plastic packaging will promote sustainable packaging, as per guidelines 
prepared by Central Pollution Control Board, inter alia based on the following criteria, 

(i) package designing promoting reuse; 

(ii) package designing amenable for recycling; 

(iii) recycled plastic content in plastic packaging material and; (iv) package designing for environment. 

(7.8) In case, the obligated entity utilizes plastic packaging which is 100% biodegradable in the ambient 
environment leaving no traces of micro plastics or chemical residue or any other traces having adverse environmental 
and heaith impacts as certified by regulatory entities Central Pollution Control Board, Bureau of Indian Standards, 
Central Institute of Petrochemicals Engineering & Technology, the Extended Producer Responsibility target will not 
be applicable for such material. 

8. Generation of surplus Extended Producer Responsibility certificates, carry forward and offsetting against 
previous year Extended Producer Responsibility targets and obligations, and sale and purchase of surplus 
Extended Producer Responsibility certificates: 

(8.1) A Brand Owner who has fulfilled their Extended Producer Responsibility targets, category-wise, can use the 
surplus for the following namely: -

(i) Offsetting previous year shortfall subject to clause 9.5; 

(ii) Carry forward for use in succeeding year; 

(iii) Sell it to other Producers, Importers & Brand-Owners. 

(8.2) Surplus in one category can only be used for off-setting, carry forward and sale in the same category. A 
surplus under reuse can be used for against reuse, recycling and also end of life disposal. A surplus under recycling 
can be used for recycling and end of life disposal. A surplus under end of life disposal cannot be used for reuse or 
recycle. 

(8.3) Producers, Importers & Brand-Owners can also meet their Extended Producer Responsibility obligations 
under a category by purchasing surplus Extended Producer Responsibility cetiificates from other Producers, Importers 
& Brand-Owners of the same category. 

(8.4) Such transactions shall be recorded and submitted by the Producers, Importers & Brand-Owners on the 
online portal while filing annual returns under the Extended Producer Responsibility framework. Central Pollution 
Control Board will develop mechanism for such exchange on the centralized portal. 

9. Imposition of Environmental Compensation: 
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(9.1) Environmental Compensation shall be levied based upon polluter pays principle, with respect to non-
fulfilment of Extended Producer Responsibility targets by Producers, Importers & 

Brand Owners, for the prupose of protecting and improving the qual ity of the environment and preventing, 
controlling and abating environment pollution . 

(9.2) Central Pollution Control Board shall lay down guidelines for imposition and collection of environment 
compensation on Producers, Importers & Brand-Owners, recyclers and end of life processors, in case of non­
fulfilment of obligations set out in these guidelines, and the same shall be notified. The Guidelines for Environmental 
Compensation shall be updated, as required. 

(9.3) The Environment Compensation, as applicable, shall be levied by Central Pollution Control Board on the 
Producers, Importers & Brand-Owners operating in more than two states with respect to non-fu lfillment of their 
Extended Producer Responsibility targets, responsibilities and obligations in these guidelines. 

(9.4) The Environment Compensation, as applicable, shall be levied by respective State Pollution Control Board on 
the Producers, Importers & Brand-Owners operating in their jurisdiction (for Producers, Importers & Brand-Owners 
not operating in more than two states/Union Terri tory ' s), Plastic Waste Processors which includes recyclers and other 
waste processors - waste to energy, waste to oil, co-processors, with respect to non-fulfillment of their Extended 
Producer Responsibility targets or responsibilities and obligations set out under these guidelines. In case, the State 
Pollution Control Board or Pollution Control Committee does not take action in reasonable time, the Central Pollution 
Control Board shall issue directions to the State Pollution Control Board / Pollution Control Committee. 

(9.5) Payment of environmental compensation shall not absolve the Producers, Importers & Brand -Owners of the 
obligations set out in these guidelines. The unfulfilled Extended Producer Responsibility obligations for a particular 
year will be carried forward to the next year for a period of three years. In case, the shortfall of Extended Producer 
Responsibility obligation is addressed within three years. The environmental compensation levied shall be returned to 
the Producers, Importers & Brand-Owners as given below, namely 

( i) Within one year of levying of EC: 75% return ; 

(i i) Within two years 60% return; 

(iii ) Within three years 40% return, 

After completion of three years on environmental compensation getting due the entire environmental compensation 
amount shall be forfeited. This arrangement shall allow for collection and recycling of plastic packaging waste by 
Producers, Importers & Brand-Owners in later years as well. 

(9.6) The funds collected under environmental compensation shall be kept in a separate Escrow account by Central 
Pollution Control Board or State Pollution Control Board or Pollution Control Committee. The funds collected shall 
be utilized in collection, recycling and end of life disposal of unco ll ected and non-recycled or non- end of life disposal 
of plastic packaging waste, on which the environmental compensation is levied. Modalities for utilization ofthe funds 
for plastic waste management on an annual basis would be recommended by the Committee for Extended Producer 
Responsibility implementation and approved by the Competent Authority in the Ministry. 

10. Role of Producers, Importers & Brand-Owners: 

(1 0.1) The Producers, Importers & Brand-Owners shall have to register through t_he online centralized portal 
developed by Central Pollution Control Board. The certificate of registration shall be issued using the portal. 

(I 0.2) Producers, Importers & Brand-Owners shall provide Action Plan containing information on the Extended 
Producer Responsibility Target, category-wise, where applicable, through the online centralized portal developed by 
Central Pollution Control Board, along with application for registration or renewal of registration under Plastic Waste 
Management Rules, 2016. The Action Plan shall cover tenure of the Registration as per the provisions of Plastic 
Waste Management Rules, 2016. The standard operating procedure for registration and the action plan pro forma shall 
be developed by Central Pollution Control Board as per these guidelines. 

( 1 0.3) Brand Owner covered under clause 4 (iii) shall provide details of plastic packaging purchased from Producers 
and/or Importers covered under clause 4 (i) and 4 (ii) separately. The quantities attributed to each Producer and 
Importer covered under clause 4 (i) and 4 (ii) obligated upon Brand Owner shall be deducted from the obligation of 
Producers and Importers. The record of such purchase including category-wise quantity purchased , shall be 
maintained separately by Brand Owner. 

(10.4) The Producers and Importers covered under clauses 4 (i) and 4 (ii) will maintain the record of the quantity of 
plastic packaging material made available to Brand Owner covered under clause 4 (iii). The record of such sale 
including category-wise quantity sold, will be maintained separately by Producers and ·Importers. In case such records 
are not maintained, they will have to fulfil the complete Extended Producer Responsibility obligation. The online 
platform shall cross-check the declaration of transactions among Producers, Importers & Brand-Owners. 
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(10.5) In order to develop a separate waste stream for collection of plastic packaging waste for directly fu lfi ll ing 
Extended Producer Responsibility obligations, the Producers, Importers & Brand-Owners may operate schemes such 
as deposit refund system or buy back or any other model. This will prevent mixing of plastic packaging waste with 
solid waste. 
( 1 0.6) The Producers, Importers & Brand-Owners shall file annual returns on the plastic packaging waste collected 
and processed towards fulfilling obligations under Extended Producer Responsibility with the Central Pollution 
Control Board or concerned State Pollution Control Board or Pollution Control Committee as per pro forma 
prescribed by Central Pollution Control Board by the 301

h June of the next financial year. Information on the reuse 
and/or recycled content used for packaging purposes will also be provided. The details of the registered recyclers 
from whom the recycled plastic has been procured will also be provided. 

11. Role of Plastic Waste Processors (Recyclers or Other Waste Processors including industrial composting 
fac ili ties) 
(11.1) All plastic waste processors shall have to register with concerned State Pollution Control Board or Pollution 
Control Committee in accordance with provision 13(3) of Plastic Waste Management Rules, 2016 on the centralized 
portal developed by Central Pollution Control Board. Central Pollution Control Board shall lay down uniform 
procedure for registration within three months ofthe publication of these guidelines. 

( 11.2) The Plastic waste processors shall submit annual returns after end of every financial year by 30th Apri l of the 
next financial year on the quantity of plastic waste processed category-wise as per prescribed pro forma on the 
centralized portal developed by Central Pollution Control Board. 

(11.3) The total quantity of plastic waste processed by plastic waste processors and attributed to Producers, Impot1ers 
& Brand-Owners, on an annual basis, will be made available on the centralized portal developed by Central Pollution 
Control Board as also on the website of Plastic waste processors. 

(11.4) In case, at any stage it is found that the information provided by the plastic waste processor is false, the plastic 
waste processor shall be debarred by State Pollution Control Board, as per procedure laid down by Central Pollution 
Control Board , from operating under the Extended Producer Responsibility fi·amework for a period of one year. 

(11.5) Only plastic waste processors registered under Plastic Waste Management Rules, 2016, as amended, shall 
provide certificates for plastic waste processing, except in case of use of plastic waste in road construction. In case 
where plastic waste is used in road construction the Producers, Importers & Brand-Owners shall provide a self­
declaration certificate in pro forma developed by Central Pollution Control Board. The certificate provided by only 
registered plastic waste processors shall be considered for fu lfilment of Extended Producer Responsibility obligations 
by Producers, Importers & Brand-Owners. 

(11.6) The pro forma for the certificate shall be developed by Central Pollution Control Board. In no case, the amount 
of plastic packaging waste recyc led by the enterprise shall be more than installed capacity of the enterprise. The 
certificates will be for plastic packaging category-wise and shall include GST data of the enterprise. 

(11.7) The certificate for plastic packaging waste provided by registered plastic waste processors shall be in the name 
of registered Producers, Importers & Brand-Owners or Local authorities, as applicable, based upon agreed modalit ies. 
Central Pollution Control Board will develop mechanism for issuance of such certificate on the centralized portal. 

(11.8) The Plastic Waste Processors undertaking end-of-life disposal of plastic packaging waste viz. waste to energy, 
waste to oil , cement kilns (co processing) shall provide information on an annual basis as per prescribed pro forma, on 
the centralized portal developed by Central Pollution Control Board. These entities shall ensure the disposal of plastic 
packaging waste as per relevant rules, guidelines framed by regulatory bodies in an environmentally sound manner. 

12. Role of Central Pollution Control Board 

(12.1) The Central Pollution Control Board shall register Producers, Importers & Brand-Owners who are operating in 
more than two states and plastic waste processors, through online pot1al. Central Pollution Control Board shall 
prescribe the standard operating procedure for registration of Producers, Importers & Brand-Owners under Plastic 
Waste Management Rules, 2016. 

(12.2) The Central Pollution Control Board may charge fee for processing of applications for registration and an 
annual fee for processing of returns, as per procedure prescribed by CPCB . In case, where Producers, Importers & 
Brand-Owners, are operating in the jurisdiction of a State Pollution Control Board or Pollution Control Committee, 
the Central Pollution Control Board as per guidelines so decided, will share the application fee with the concerned 
State Pollution Control Board or Pollution Control Committee. 

(12.3) The registration shall be done within two weeks fi·om the submission of a complete application online by the 
Producers, Importers & Brand-Owners. The tenure of registration shall be as per Plastic Waste Management Rules, 
2016. 

(12.4) Central Pollution Control Board by itself or through a designated agency shall verify compliance of Producers. 
Importers & Brand-Owners through inspection and periodic audit, as deemed appropriate. Central Pollution Control 
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Board , as required, can also verify compliance of Plastic Waste Processors through inspection and periodic audit. In 
case of plastic waste processors and Producers, Importers & Brand-Owners operating in a State or Union Ten-itory, 
Central Pollution Control Board may, if required, direct State Pollution Control Board or Pollution Control 

Committee to take action. 

( 12.5) Central Pollution Control Board shall publish the list of Producers, I mp01iers & Brand-Owners who have failed 
to meet Extended Producer Responsibility targets and obligations in the previous financial year, on an annual basis, 
by 30'h September of the next financial year. 

( 12.6) The Central Pollution Control Board will establish a mechanism to ensure a regular dialogue between relevant 
stakeholders involved in the fulfilment of extended producer responsibility obligations for plastics under the Plastic 
Waste Management Rule, 2016. 

(12.7) The Central Pollution Control Board shall carry out a compositional survey of collected mixed municipal waste 
to determine the share of plastic waste as well as different categories of plastics packaging material on a half-yearly 
basis. 

( 12.8) The Central Pollution Control Board shall carry out review of technologies related to plastic packaging and 
plastic waste management for techno-economic viability and feasibility specifically with respect to clause 7.6. 

13. Role of State Pollution Control Board or Pollution Control Committee: 

(13.1) The concerned State Pollution Control Board or Pollution Control Committee shall register Producers, 
Importers & Brand-Owners (operating in one or two states) and plastic waste processors, through the online portal 
developed by Central Pollution Control Board. Provision for registration shall be made on the Extended Producer 
Responsibility portal. State Pollution Control Board or Pollution Control Committee by itself or through a designated 
agency shall verify compliance of Producers, Importers & Brand-Owners through inspection and periodic audit , as 
deemed appropriate, of Producers, Importers & Brand-Owners as well as plastic waste processors in their jurisdiction 
as per the Plastic Waste Management Rule, 2016. 

(13 .2) The State Pollution Control Board or Pollution Control Committee shall bring out a list of entities (Exception 
Report) who have not fulfilled their Extended Producer Responsibility responsibilities on annual basis and publish the 
same on their website. The State Pollution Control Board or Pollution Control Committee shall submit the Annual 
Reports submitted by Producers, Importers & Brand-Owners and plastic waste processors in their jurisdiction to 
Central Pollution Control Board and upload the same on the online Extended Producer Responsibility portal. 

(13.3) State Pollution Control Board or Pollution Control Committee will establish a mechanism to ensure a regular 
dialogue between relevant stakeholders involved in the fulfilment of extended producer responsibility obligations 
under the Plastic Waste Management Rule, 2016. 

(13.4) State Pollution Control Board or Pollution Control Committee shall can-y out a compositional survey of 
collected mixed municipal waste to determine the share of plastic waste as well as different categories of plastics 
packaging material on a half-yearly basis. 

14. Plastic Packaging Waste Collection System by Producers, Importers & Brand-Owners 

(14.1) Producers, Importers & Brand-Owners while fulfilling their Extended Producer Responsibility obligations may 
develop collection and segregation infrastructure of plastic packaging waste, as required , based on the category of 
plastics. It may include the following based on implementation modality of Extended Producer Responsibility 
adopted by Producers, Importers & Brand-Owners: -(a) establish waste plastic collection points and Material 
Recovery Facilities (MRFs); 

(b) ensure the collection of the plastic packaging waste from the collection points, with a frequency that is 
proportionate to the area covered and the volume; 

(c) offer the collection of plastic, from the entities like urban loc?l bodies, gram panchayats, other public authorities 
or third patiies can-ying out waste management, and provide for the collection from all entities that have made use of 
that offer; provide for the necessary practical an-angements for collection and transport; 

(d) ensure that the plastic packaging waste collected from the collection points are subsequently subject to recycling 
in a registered facility by a recycler or its permitted end use in the designated manner. 

(14.2) Producers, lmpotiers & Brand-Owners may ensure the network of collection points taking into account 
population size, expected volume of plastic or packaging waste, accessibility and vicinity to end-users, not being 
limited to areas where the collection and subsequent management is profitable. 

( 14.3) The entities involved in waste collection will hand over the waste for treatment and recycling or for identified 
end uses. 
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(14.4) Participation of voluntary collection points- voluntary collection points will hand over plastic packaging waste 
to the Producers, Importers & Brand-Owners or third party agencies acting on their behalf with a view to their 
treatment and recycling or their identified end use. 

15. Fulfilment of Extended Producer Responsibility Obligations 

The Producers, Importers & Brand-Owners shall have to provide the details of recycling certificate only from 
registered recyclers along with the details of quantity sent for end of life disposal, by 30th June of next financial year 
while filing annual returns on the online portal. The details provided by Producers, Importers & Brand-Owners and 
registered plastic waste processors will be cross-checked by the online portal. In case of difference, the lower figure 
would be considered towards fulfilment of Extended Producer Responsibility obligation of Producers, Importers & 
Brand-Owners. The certificates shall be subject to verification by Central Pollution Control Board or State Pollution 
Control Board or Pollution Control Committee, as the case may be. 

16. Centralized Online Portal 

(16.1) Central Pollution Control Board shall establish an online system for the registration as well as for filing of 
annual returns by Producers, Importers & Brand-Owners, plastic waste processors of plastic packaging waste by 31 51 

March 2022:-

(16.2) The online system developed by Central Pollution Control Board for the registration as well as for filing of 
returns by Producers, Importers & Brand-Owners shall reflect the plastic packaging material introduced in the market 
Producers, Importers & Brand-Owners in a financial year. It shall also reflect the details regarding the audit of the 
Producers, Importers & Brand-Owners as well as recyclers or other waste processors of plastic packaging waste. 

(16.3) The State Pollution Control Board or Pollution Control Committee shall also use the centralized portal 
developed by Central Pollution Control Board for registration of Producers, Importers & Brand-Owners as well as 
recyclers/waste processors. The centralized portal would act as the single point data repository with respect to orders 
and guidelines related to implementation of Extended Producer Responsibility for plastic packaging under Plastic 
Waste Management Rule, 2016 Producers, Importers & Brand-Owners may, if they so desire, facilitate the 
development of online web portal or platform. 

(16.3) Till the online web portal is developed all activities related to implementation of Extended Producer 
Responsibility under the Plastic Waste Management Rules, 2016 will be done in an offline manner. 

17. Monitoring 

State Pollution Control Board or Pollution Control Committee shall submit annual report on Extended Producer 
Responsibility portal with respect to fulfilment of Extended Producer Responsibility by Producers, Importers & 
Brand-Owners (which include manufacturers of plastic packaging material) and plastic waste processors in the 
State/Union Territory to Central Pollution Control Board. The report shall also be submitted to the State Level 
Monitoring Committee constituted under the Plastic Waste Management Rules, 2016. State Pollution Control Board 
or Pollution Control Committee shall also submit annual rep011 with respect to recyclers or end of life disposal in the 
State or Union Territory to Central Pollution Control Board by 31 st July of the next year. 

18. Committee for Extended Producer Responsibility under PWM Rules 

(18.1) A committee shall be constituted by the Central Pollution Control Board under chairpersonship of Chairman, 
Central Pollution Control Board to recommend measures to Ministry of Environment, Forest and Climate Change for 
effective implementation of Extended Producer Responsibility including amendments to Extended Producer 
Responsibility guidelines. The committee shall monitor the implementations of Extended Producer Responsibility and 
also take such measures as required for removal of difficulties. The Committee shall also be tasked with the guiding 
and supervision of the online pm1al including approval of requisite forms or pro forma. 

( 18.2) The committee shall comprise of representative from concerned line Ministries/Departments such as Ministry 
of Housing and Urban Affairs, Ministry of Micro, Small and Medium Enterprises, Department of Drinking Water and 
Sanitation, Department of Chemical and Petrochemicals; Bureau of Indian Standards, three State Pollution Control 
Board or Pollution Control Committee, Central Institute of Plastic Engineering and Technology (CIPET), National 
Environmental Engineering Research Institute (NEERI), and three industry associations, and any other invitee as 
decided by the chairperson of the committee. 

Examples for Clause 7 

Extended Producer Responsibility Target and Minimum/eve/ o(recvcling o(plastic packaging waste 

[Refer Clause 7.2 (a), (b) & (c), Clause 7.3 (a), (b) & (c), and Clause 7.4 (a), (b) & (c)/ 

Example I: 

ANNEXURE 
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Year 2022-23 

Plastic packaging introduced in the market categoty-wise 

(Category II Flexible plastic packaging) 

Extended Producer Responsibility Target @ 70% 

!,Minimum level of recycling of plastic packaging waste 

collected under Extended Producer Responsibility - no 

threshold has been prescribed 

Example 2: 

Year 2024-25 

Plastic packaging introduced in the market category-wise 

(Category If Flexible plastic packaging) 

Extended Producer Responsibility Target @ 100 % 

Minimum level of recycling of plastic packaging waste 

collected under Extended Producer Responsibility@ 30% 

. 

Example 3: 

Year 2028-29 

Plastic packaging introduced in the market category-wise 

(Category If Flexible plastic packaging) 

Extended Producer Responsibility Target @ 100 % 

Minimum level of recycling of plastic packaging waste 

collected under Extended Producer Responsibility@ 60 % 

/Refer Clause 7.4 (b)/ 

Example 4: 

33 

IOOMT 

70MT 

Quantity of plastic packaging waste collected undet 

Extended Producer Responsibility and recycled as pet 

actuals 

Quantity of plastic packaging waste collected under 

Extended Producer Responsibility and used for energy 

recovery, co-processing, road construction, waste to oi 

etc. as per actuals 

IOOMT 

IOOMT 

Minimum 30 MT of plastic packaging waste collected 

under Extended Producer Responsibility needs to be 

recycled . 

Remaining plastic packaging waste co/lected(Maximtlm 

70 MT) may be used for energy recovety, co-processing, 

road construction, waste to oil etc. 

IOOMT 

IOOMT 

Minimum 60 MT of plastic packaging waste collected 

under Extended Producer Responsibility needs to be 

recycled. 

Remaining plastic packaging waste collected(Maximum 

40 MT} may be used for energy recovety, co -processi11g. 

road construction, waste to oil etc. 

Year 2025 -26 (Minim um obligation for reuse comes into effect) 
Plastic packaging introduced in the market categ01y-wise IOOMT 
(Category I Rigid Plastic Packaging) 
Reuse of Category I rigid plastic packaging with volumE 15 MT 
or weight equal or more than 0.9 lit res Ot 
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kilograrnmes bUnion Territory less than 4.9/itres 01 

~ilogrammes 
Fresh plastic packaging introduced (A} 
Extended Producer Responsibility target for compliance 
I@ 100% of(A} 
Minimum level of recycling of Category I plastic 
!packaging waste collected under Extended Producer 
Responsibility@ 60% 

Example 5: 

For Year 2022-23 
Plastic packaging introduced in the market category-wise 
(Category I Rigid Plastic Packaging) 
Reuse of Categot}' I rigid plastic packaging with volume 
or weight equal or more than 0.9 litres 
kilogrammes bUnion Territ01y less than 4. 9 lit res 
~ilogrammes 
Fresh plastic packaging introduced (A) 
Extended Producer Responsibility Target@ 35% of(A) 

Use of recycled plastic content 

[Refer Clause 7.2 (t/}, 7.3 (d){ 

Example 6: 

Year 2025-26 

or 
01 

Plastic packaging introduced in the market category-wise 
(Category II Flexible plastic packaging) 

Extended Producer Responsibility Target as per clause 5.1 
@ 100% 
Minimum content of recycled plastic in packaging@ 10% 

(Reuse @ 15 %; minimum obligation for reuse I 0 %) 

85 MT 
85 MT 

Minimum 51 MT of plastic packaging waste collected 
under Extended Producer Responsibility needs to be 
recycled. 
A maximum of 34 MT plastic packaging waste collected 

may be used for energy recove1y, co-processing, road 
onstruction, waste to oil etc. 

IOOMT 

IOMT 

90MT 
31.5 MT 

IOOMT 

IOOMT 

10 MT of plastic content in the packaging should be 
recycled plastic 

90 MT of virgin plastic content in packaging 

[F . No. 17/2/2001- Pati I- HSMD] 

NARESH PAL GANGW AR, Add!. Secy. 

Note : The principal rules were published in the Gazette of India, Extraordinary, Part II Section 3, Sub-Section (i) 
vide number G.S.R 320 (E) dated the 181

h March, 2016 and subsequently amended vide notification numbers 
G.S.R 285 (E) dated the 27th March, 20 18, G.S.R. 571 (E) dated the 12th August, 202 1 and G.S.R. 647 (E) 
dated the 17'h September, 202 1. 
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--~~-C-. O~N-·T-R·.-OL·· B·~O .. AR .. vDl·­MAHARA. HATRA POLLUTION 
Pttof\~ !' 022·~~2~~1 Plot No. P-3U,.itftF*tr 

Offtce Comp]Enf f:!bjs, 
M~u!l(f Che~(llta . ~'--Fax 022~2$80$398 

I'IUM - 400GJ)4 

~mail roth~mpcb gov in 

vtsTt At • ntm:J!me~~·lov.tt'\ 

I 

ORANGEIS.S.I Date~ 0910!12018 

Con$int No: RO.THANETGONSENTI 'l8080004471TR-4fl 

Consent ta Operate under Sectton 26 of tht:t Wat«r (Prevention & Control of 
Pol,ution) Act. 1974 I under Se~on 21 of the Air (PNventJcm & Control of 
Potlu,on) Ac1. 1981 ami Authorization I Renewa• of Authorization urtder Rule I of 
the Huardous & Other Wastes (Management & transboundry Mo\lement) Rutes 
261& 

[To be referred as Water Act. Air Act and H&OW (M&TM) Rul4ts re.spe~ivety} • 
.................. ., .. 

COMSENT Is heraby ;rante<i to 

W~ Delwce fteeycling (lndfa).Pv.t. Ltd • 
· 'PfotNo.9 & 10, St.r~o. 44111. PJOCO, 

Nr. Old Sundaram Book Compan)', 
VUiage Mahim" Ols Palghar .. 

~ 

Lo~ n the area declared under the prOVJStOos; of the Watf!r A~. Att aet and 
Authonzatlon under th~ proylsions of Ji&OW (M&TM) Rules and amendmertts here o 
subjec to the provlston of the Act. and the Rules and the Orders that may be made 
further and subJect te) ttl& foUOW!ng terms and condttions 

1. The Consent to Operate is granted tot a petfod up to::- !1/05/202:2. 

Z. The Con$ent ls valid for the manufactufft of -

Sr. No. Product Name Maximum Quantity UOM 
1. Composite Soard (Paper Based 1000.00 MTIMonth 

Without Cl\amleal Pulping By 
Dry Milling, Hot & Cotct 
PnessirtdProeessJ 

2,. Pta.stic Ba$Jd Compotilte Soard 125.00 MT /Month 
3. Pla6tie Granufes 250-00 MT /Montft 

(Industry shafJ not Manufactyre ant Product~ which aJe Banned u per 
Notification of G.o.M. vide No. P!Htic·2018/CRINo.•241TC-4, Oated 23~ March 
20t8.} 

3. CONDIT10NS UNDER WATER ACTi 

(f} The dally quantity of trade effluent from the factory shall be NIL. 
(li} Tne daity quantity Of sewage effluept from the fao ory shall not~ 0.90 M' 
{iii) Trade Effluent treatment: N. A 
(fv} Trade Effluent Disposak N. A . 
( ·) Sewage Effluent Treamutntr 1lte appl(c:anf snail provide oompreha:nslve ntst~~m 

system as ts wtirtantad with refe-rence o mfluenf quality and operate and matnta~tt the 
same GOI'\tint,~o.usfy so as o a<:hleve the ttuality of treated effluent o the folio~ 
standards 
{1) Suspended Soltds No toexteed 100 mgil. 
(2) BOD 3 days 27o C Not to e~ceed 100 mg/1 



1 

1 
! 

tv•) Sewa9e Effh.um OlaposaJ~ 'The treated domesttc effluent shall be- soaked a soa 
prt. whiCh &half be go e.eaned penodteally ~rflow, if af'\Y. shalf be' used on tand fo 
gardemng/ plantat on on11. 
" 

(vfii)Other Ct1ndltlon•! tndu&tty snautd monttor effiuentqu~Pty reg~ttrty 
4. The applicant shall comply With the provislons of fbe. Water (Prev&ntion & 

Control of Pollution) Cess Act, 1977.(to be referred a Cus 1\(tt) and ame:tt4ment 
Rules~ 2003 there under 

The dally water consumptton for the follow ng ca egorl&&Js as onder. 
(l) Domestic pucpose 1.50 CMO 
Cii) Water get$ POlluted & 

Pollutants Are ~tooe,gradable 
{ltf) Watar ge s Polluted. PoUutants 

are not Blod~radab!e & T<*l¢ 
(iv) lndustnaJ Cooting,. tl!.pl 1a~iiiS' 

tn m•ne pt't$. or botteril . d. 
(tv} Others -

O.OOCMO 

O.OOCMD 

1.00'0Mf;) 
O.OOCMO 

. S~ CONDITIONS UNDER AlR ACT; 
CoJUtot Equipm nt Alr Pollutlon ct1ntro1 eqwpments as Oust Cotlector & Bag Filter 
•nstaUed at Bollet .shelf bfl operated & ma ntained roun:d the tl e t finnt 
em sstons under folloWing $tandard 

Standards for Emission• of Air Pollutants ; 
{l) tPM Not 10 exceed 
{fl} so,. Not to e~d 

150 mg/Nm~ 
15.0 kg/Day 

6. Standards tor Stack Enti$$lona: 
(I) The appfleant $half qbserve the followlng fuel pattern:• 

{d) The appttca-:at sbatl erect tho chimney($) of the foUowf,ng 
·-

nrnl~lnA potts In the $U\'!fl " 
mont orit1Q ~ air and the same shalt be 

open fot 1ns d (or t.l$'e of the Board'& The d'l'mney{s} vent& 
attached to V$rioU&<SGUroe$ of emission stuttl ~~sfgnated by numbers~ 
as S..1 . 8-2. etc, and these shan be painted/ (Uspteyed to faeilltGte tdentlfitattotr 

(tv) The lndustry $ball take adequate rnea$ures -fot conttot of l"'Ot~e fevets fr<>rtlltS 
~ sou~ Wlthfn the prem•ses so as to mamtalh al'ftU!en air quality tandard 
tn respec of noise to less than 75 dB(AJ dunog day 11me and 70 dBlA) during 
mght ume Day time -i teckoned m be ween 6 a m. and 10 p m and n1 Mt fme 
tS reckoned batw~ 10 p m .and 6 a m 

(v) Other Conditions: 
1) The 1ndustry should not cause any nJ.IIsartce ln surrounding area 

8. CONDITIONS UNDER HAZARDOUS & OTHER WASTE (MANAGEMENT & 
TRANSBOUN.DRY MOVEMENT} RUlES. 201G: 

j 

. f· 



1. The authoni:attott Is hereby grant~ to operata a facilitY tor eoltactloh 
sto~e transp<>t't & disposal or ha~aroous wasre 

2 The nausrty $'hotllcl <:ornpty with the Hazardous & Other Wast~ tManagemenl 
& Transboundty Movement} Ruffs. 2016 

a. Whtlnev~t due to any aceldent or other unforeseen $Gl or even suco 
emi'Q tm~ occur or !~ apprehended to oe~r 111 el<tess of ~tandards taro 
down, siJ.Ch ntorma on shall be orthwith ~eporte<l to aoattf concerned 
Pollee &tattoo~: office of D1~ttorate Qf Health Service$: De ent ot 
Explosives. lrt$peetorate of Faetortes and l~l Soi:Jy In ~ · se: o lure· ~1 
pollution. control eqttfttments, ,tb& RtOduetion process connected tt3 it 
§hall be stopP!da and sttaU not be res.tarted unles• petmissina is 
obtained from board. 

b. The unit haa to diSplay and malntatn the data Ql1hne outside ,the factory 
main gate tn Mantthi & Engnsh both on a a~:t4' 4Jsptay b()~rd lrt tne . ner 
ar'\ti the report pf the comptlat'IC4- along with phot~raph shall be sub 
to this office C<Jncemed Regional Office! Sub Regional Office 

c. ~~ $haU be ensutt!d that the Hazarttou'S waste ·fs natldled mansged & 
disposed of smelly ln aecor<Sartee with the Hazardous & Other Waste 
(Management 3 Transboundry Movement) Rtlles. 2016 and shown 8 
,$ttbrrulted to the Board as &: wl\en asked fQr. 

9. Industry sbtlf1 comply wfth foHoWirtg acfcUtlonat conditions: .. 
l. The applteant shall malntatn goo.d llousek~epfug aod 1a e, adequate me~ures fo; 

c6ntrol CJf pollution from all sources -s.o as not to causE! nuisance to surrovnding 
area l•nhabllants 

ii The apptrcant sttaU bring minmvm 33% t>f the avrulabie opett land undef gr~n 
coverage/ tree tatlbn 

ii1, Solid r.t&St non hazardous sohd waste ariSing in the factory prem1ses 
sweepings, etc., be dltf,)(lstld ~f 'SetEm ifteaJl~ so a'$ no to «:a~e any 'i'tU sanoo- 1 
pollt.ruon The applrcat'lt shalt take netesSary permission& from CiVic autho!'lttes for 
disp0$'Sl to dumping g['QU!\d." 

iv, The .apptr<»nt shall provkle;; tor an altemate e.tectn·c powet sou~ stJffident to 
operate ell poUuuon control facflittes •ns aJfed by M appficant to matntatn 
compliance with the terms and condrtrons of the consent 1~ tne absence the 
appll~iit shall stop. «iduee 'or 0 fletwfse. tontrot pradl.lction lo ab de by terms a 
condi on& of inm consent regal'ding poffution level& 

\ The apptlcant shad nQt Change ()r alter ~antlt,y~ qu~hty. the rate Qt ,discharge, 
temperature (llr the mode of the effluentlem1sstons or naz:ardoo& wast§ or corrtrol 
equ pments provided for wtUtout prev1ous wrttten permtsston of the Soar<l, 

'1 The appltcant shall provtdtl factltty for coOeotiOn of en'VironmemtaJ samples end 
samples of trade and sewage effluents, atr emtsslons and hazardous wastes t() tl'ttt 
Board $ff at, the temllnat or destgnated PQtnts and shall pay to the Soard for the 
service$ ~ndered m m behalf 

u. The applican shall ma e: an appli~on for renewal of the consen at least 60 days 
befo~ €f.te date of the e~f)lry or the eonsetl4 

Hi. Th~t firm shall submit to this offit:e, the so=1 day o Septembet every year. ttte 
Environmental Statement Report for tl'le fi.nanciat year endtog 31 ·. March 1n ttte 
prescribed Fal'ffiN •s .flt& the provisioM of ru~ 1~ of the Enviro.f'ment t~rotection} 
(Second Amendment) .Rules, 1992. 

t\. As lns~cuon book shalt be opened and made avatlable to ttte Board* offlten. 
dunng tbelr vis! to the applicant 

, , The applicant shall install a separate eieanc meter showing the cortsul'llption of 
energy to, o~tion of domestte anti maustnat effluent traatm.ant plant& ami a.r 
p()ltution c:onttol system A register ·sttowmg oonsumptton or cnemteata used fo "' 
treatrnen shall be malntalned 

s r Separate drainage sys~m §h~lt be- prov~ tor collection of (rade and sewage 
effluents TermlnaJ manhotes shalf be pro tded at the end o collection system lit 
arrangement for measunng the flow No effluent shall be admitted in the ptpes J 
sewel'$; down• stream of the term mat man~fes, No effluent shalt find t~s way ~!her 
than m destgnect and prov1ded collechon Sys em 



I 
ii either storm wat · ·not di$eharge from -olber premtses shall be allt)wed to muc w1th 

the effiuant:t; fmrtl the factory. 

10~ Applicant shaft t1ot ~rry out any activfties Wftieft require ptlor 
Environmenntl Clearance as per EtA notification 2006 & u amended~ 

u . This Board tes-erves the right to amend, to re.vok f suspend ttl~ c-onsent 
issued or add. any condtttons tn this coi1.ae.n and the same 3haH be .tdnding 
on Ute At:Jplfcant~ 

12. The ~onsent should not be constrUed a$ any exemp1ion rrom obt«lb:ting 
necesury NOC from other Govl agencies as may deemed fit neeessaty 

13. The applicant sttaJt obtain penn1asion rom Central Ground Water 
Board for the U$e of Ground Water* 

14. Ttt .. apptlcant shalf comply, with the provislon of S..Waste Management 
Rufe&t 2016. 

1 &. The Capital investment of the Industry is Rs. 1!25.~~ lakbs. 

To, 
Mls. Deluxe Recycrtng tlndll} Pv.t.lt11 .• 
Plot.N,o.9 & 10, Sr.No. A4'U1 • PIOCO~ 
N~ar Olci Sundararrt, Book Company. 
Vlffage Mahim. DistPalghar. 

For and on behalf of tile 
Mall!mlllhiUI POilu~trollloalt! 

~· . ft. .~} 
R'egfenat Offlcnr;. Tttane 

Copy to! .. 
1) Sub--R$.1tonal Office. Tarapur-ll. M F'. C. Soard Than& 
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Regional Office : Vapi 

GUJAR.AT POLLUTION CONTROL BOARD 
Plot No. C-5/124, N. H. No. 8, G.I.D.C.,Vapi-396 195. Dist. Valsad. (Gujarat) 

Tel. : (0) (0260) 2432089, 2426207 Fax : (0260) 2432826 
Email: gpcb-val@gujarat.gov.in • Website: www.gpcb.gov.in 

BY POST 

In exercise ofthe power conferred under section-25 of the Water (Prevention and Control 
of Pollution) Act-: 1974, under section-21 of the Air (Prevention and Control of Pollution)-1981 
and Authorization under rule 6 of the Hazardous and Other Wastes (Management and Trans 
boundary Movement) Rules, 2016, framed under the Environmental (Protection) Act-1986. 

And whereas Board has received consolidated consent application letter No.171833, 
dated 27/01/2020for the Consolidated Consent and Authorization (CC & A) of this Board 
under the provisions I rules of the aforesaid environmental Acts. Consents & Authorization are 

hereby granted as under: 

CONSENTS AND. AUTHORISATION: 

(Under the provisions /rules of the aforesaid environmental acts) 

To, 

M/s. Gujarat Waste Management (74135) 
Plot No.9, Survey No. 282/A, 
Gala No. 2, Damanganga Industrial Park, 
Karvad- ·396191. 
Tai:Vapi & Dist: Valsad. 

1 Consent Order No.WH-40527, Date oflssue: 03/02/2020. 
· The consents shall be valid up to 26/0112025 for use of outlet for the disc~arge of trade/ 

sewa e effluent & emission due to operation of industrial plant for manufactur~ of the 
follo!ing products at Plot No. 9, Survey No. 282/A, Gala No. 2, Damaoganga lndustnal Park, 

Karvad- 396191, Tal: Vapi & Dist: Valsad. 

SR. NO. PRODUCfS QUANTITY Per 
Month 

Re-processed Plastic Granules from all types of 200MT 
1. 

Recyclable Plastic Waste I Scrap .· 

Specific Condition:- ' . . · 
· t h. actiVIty. · 

(1) Unit shall not carry ou was mg I •th plastic waste management (PWM) 
(2) The applicant shall strictly adhere comp y WJ . 

Rules-2016 and as amended thereof. . . W t Management (PWM) Rules-2016 . 
. (3) Unit shall apply for registration under Plastic as e . . . 

Page 1 of 4 

· . 004 Certified Organisation 
ISO 9001:2008 & ISO 14001.t2 Chemical: T-3120 Biological: T-3121 

) A credited Labora ory 
NABL(ISO/IEC-17025 c (16-9-2014 to 17-9-2016) 

Scanned with CamScanner 



(4) Recycling of plastic shall be carried out" in accordance with IS 14534: 1998 titled as 

"Guideline for recycling of plastic" (as amended from time to time). 

2. CONDITIONS UNDERWATER ACT 1974: 

2.1 There shall be no generation of the industrial effluent from the manufacturing process 

and cooling water shall be recycled; hence the unit shall strictly adhere to the zero 
liquid discharge (ZLD) into Environment by any means. 

2.2 The quantity of water consumption shall not exceed 3.2KL/Day (Cooling: 0.5 KLPD, 
Domestic: 2.5 KLPD & Gardening: 0.2 KLPD). 

2.3 The quantity of sewage effluent from the factory shall not exceed2.0 KL/Day. 
2.4 Domestic effluent shall be disposed off through septic tank I soak pit system. 
2.5 The unit shall install meters for measuring quantity of water consumption. 
2.6 Unit shall obtain permission from CGWA (Central Ground Water Authority) for 

withdrawal of fresh water from Bore well. 

3. CONDITIONS UNDER Affi ACT 1981: 
3.1 There shall be no use of fuel hence there shall be no flue gas emission. 
3.2 There shall be no process gas emission from the manufacturing process and other 

Ancillary lll9ustrial operations, _ _ , .. . ~ , -~- _ - ... 
3.3 Ambient air quality withinthe premises of the industry shall conform to the following 

standard. 
PARAMETERS PERMISSIBLE LIMIT 

Annual 24 Hrs Average 
Particulate Matter-1 0 (PM 10) 60 Microgram!M3 100 Microgram/M3 
Particulate Matter- 2.5 (PM 2.5) .40 Microgram/M3 60 Microgram!M3 
S02 50 Microgram!M3 80 Microgram!M3 
NOx 40 Microgram!M3 80 Microgram!M3 

4. Authorization under Hazardous and Other Wastes (Management and Transboundary 

Movement) Rules, 2016. 
4.1 Authorization Number: -WH-40527and shall valid up to 26/01/2025. 

Mfs. Gujarat Waste Management (74135)is hereby granted an authorization to operate facility 

for following hazardous wastes on the premises situated at Plot No. 9, Survey No. 282/A, Gala 
No.2, Damanganga Industrial Park, Karvad- 396191, Tal: Vapi & Dist: Valsad. 

Sr. Waste Quantity Schedule/ Facility 

No. per Month Category 
and 

I. Process Residue (Recyclable 205.0 MT I-22.2 Reception, Storage 
Utilization within premises 

Plastic waste/scrap) as a raw material. 

Page 2 of 4 
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4.2 Industry shall have to d' 1 1. . Isp ay on me data outside the main factory gate with regard to 
~uanttty and ~ature. o: hazardous c?emicals being handled in the plant, including waste 

ater and atr emiSSions and sohd hazardous wastes - generated within the factory 
premises. 

5. TERMS AND CONDITIONS OF AUTHORISATION: 
a) The applicant shall comply with the provisions of the Environment (Protection) Act _ 1986 and 

the rules made there under. . · 

b) ~he authorisation shall be produced for inspection at the request of an officer authorized b the 
Gujarat Pollution Control Board. · Y 

c) The persons authorized shall not rent, lend, sell, and transfer of otherwise transport the hazardous 
wastes without obtaining prior permission of the Gujarat Pollution Control Board. 

d) Any unauthorized change in personnel, equipment or working conditions as mentioned in the 
authorisation order by the persons authorized shall constitute -a breach of this authorisation. 

e) It is the duty of the authorised person to take prior" permission of the Gujarat Pollution Control 
Board to close down the facility. 

f) An application for the renewal of an authorisation shall be made as laid down in rule 5 (6) (ii). 
g) Industry shall submit annual report within 15 days and sub sequent by 31st January every year. 
h) Hazardous waste shall be disposed off in accordance with the Hazardous and Other Wastes 

(Management and Transboundary Movement) Rules, 2016, and· unit shall have to obtain Authorization 
· . ofthis Board for all applicable categories of waste. 

6. GENERAL CONDITION: 
I 

6.1 Unit shall develop green belt within premises as per the CPCB guidelines. However, if 

the adequate land is not available within premises, the unit shall tie up with local agencies 

like gram panchayat, school,. social forestry office etc. for the plantation at suitable open 

land in nearby; locality a~d submit ari action plan of plantation for next three years to 
f 1:. I ' ~ I . • .. \ 

GPCB . • ·-. ~ ' ·:· . ' 

6.2 In case of change of ownership/management the name and address of the new 
owners/partners/directors/proprietor should immediately be intimated to the Board. 

6.3 The applicant shall however, not without the prior consent of the Board bring into use 
any new or altered outlet for the discharge of effluent or gaseous emission or sewage 
waste from the proposed industrial plant. The applicant is required to make applications 

to this Board for this purpose in the prescribed forms under the provisions of the Water 
Act-1974, the Air Act-1981 and the Environment (Protection) Act-1986. 

6.4 The overall noise level in and around the plant area shall be· kept well within · the 
standards by providing noise c~ntrol m.easures including engineering control like acoustic 

insulation hoods, silencers, enclosures etc on all sources of noise generation. The ambient 
noise level shall conform to the standards prescribed under the Environment (Protection) 

Act, 1986 & Rules. 

Page 3 of 4 
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6.5 The concentration of Noise in ambient air within the premises of industrial unit shall not 

exceed following levels: Between 6 A.M. and 10 P.M.: 75 dB(A), Between 10 P.M. and 

6 A.M.: 70 dB (A). 
6.6 Applicant is required to comply with the manufacturing, Storage and Import of 

Hazardous Chemicals Rules-1989 framed under the Environment (Protection) Act-1986. 

6.7 If it is established by any competent authority that the damage is caused due to their 

industrial activities to any person or his property .in that case they are obliged to pay the 
compensation as determined by the competent authority. 

6.8 Industry shall have to display the relevant information with regard to hazardous waste as 
indicated in the Supreme courts order in W.P.No.657 of I 995 dtd. 14th October 2003. 

6.9 Applicant shall have to comply with all the guidelines/Directive issued/ being issued by 
MoEF/CPCB/DoEF from time to time. 

6.1 OMonitoring in respect to Air, Water, Noise level shall be carried out and results shall be 

Submitted to this Board on quarterly basis. 

For and on behalf of 

GUJARAT POLLUTION CONTROL BOARD 

' --
. (B~ar) 
Regio·~~b~cer 

NO: GPCB!RO-V APIIGPCB ID -74135/ .'31?> <s I · ... l1 3 .MAR 20ZO-
To, 

M/s. Gujarat Waste Management (74135) 

Plot No.9, Survey No. 282/A, 
Gala No. 2, Damanganga Industrial Park, 

Karvad- 396191. 
Tal: Vapi & Dist: Valsad. 

·"'Ir· ·-- -

Copy to: 
J. The Member Secretary, GPCB, Gandhinagar. . .. .. . for information please. 

2. Technical file. 

TRUE COPY·: Page 4 of 4 

Scanned with CamScanner 



.. 

- 6D 
GUJARAT POLLUTION Regional Office : Vapi 

Plot No. C-5/124 N. H No 8 G 1 DC~ONTROL BOARD 
E re:j.: (·o) (·o26o) 24a2o:t,';;266~~~· ~~~·:~~~~g)~~~~~~~ 

rna . gpcb-val@gujarat.gov.ln • Website: www.gpcb.gov.ln 

BY POST 
REGISTRATION FOR UNITS ENGAGED IN PROCESSING OR RECYCLING OF 

PLASTIC WASTE 
UNDER RULE 13(3) & (4) OF PLASTIC WASTE MANAGEMENT RULES, 2016 

No: GPCBIRO-VAPIIRP-73/1 D-7 4135/ ) ?r 'f 1-I 
To, rr 3 MAR 2D?n 
M/s. Gujarat Waste Management (PCB 10:74135), 
Gala No. 2, Plot No. 9, Survey No. 282/A, Damanganga Industrial Park, 
Karvad- 396191, 

Ta: Vapi, Dist: Valsad 

Ref:- (1)CCA-WH-40527 Valid up to 26/01/2025 (2) Application Inward No.20744 (Form- 2&3) dated on:-03/03/2020 

In accordance with the provision of Rules 13(3) &(4) of The Plastic Waste Management Rules. 2016, 
registration granted to M/s. Gujarat Waste Management (PCB ID:74135),Gala No. 2, Plot No. 9, Survey 

No. 282/A, Damanganga Industrial Park, Karvad • 396191, Ta: Valsad, Oist: Valsad for the following 
activity; 

Sr. No. Activity Quantity (MT/M} 

1. Recycling of Plastic Waste 205 MT 

2. Reprocessed Plastic Granules (without washing at site) 200 MT 

1. Specific Conditions:-

• This Registration is valid up to Dt: 02/03/2023 unless revoked. suspended or cancelled. 

• Recycling of plastic waste shall conform to the Indian Standard: IS 14534:1998 titled as Guidelines for 
Recycling of Plastics, as amended from time to time; 

• Industry shall receive and recycle the plastic waste for manufacturing of plastic lumps/Granules- 205 NiTIM. 

• Thermo set plastic waste including Sheet Mounding Compound (SMC)/Fiber Reinforced Plastic 'and Non 
recyclable plastic waste shall be processed and disposed off as per the guidelines issued from time to time by 
the Central Pollution Control Board. 

• Unit shall maintain the complete record of the reception of plastic waste including name and address of 
suppliers and quantity received on day to day basis. 

o Unit shall possess appropriate facilities, technical capabilities and equipment to handle plastic waste safely. 

o Unit shall sell or provide or arrange plastic to be used as raw material only to the producer having valid 
registration from the concerned State Pollution Control Boards or Pollution Control Committee. 

Unit shall maintain the complete record of selling of Plastic raw material (Reprocessed Plastic Granules) to 
the producer including their name, address and quantity on day to day basis & sub~it to the board quarterly. 

• Unit shall comply with conditions of CCA granted by this board. 

For and on behalf of 

Copy to: Unit Head, Plastic Cell, HO- Gandhinagar ... .. . ... for information 
~ -- ...... _····--

ISO 9001: 2008 & ISO 14001: 2004 Certified Organisation 
NABL(ISO/JEC-17025) Accredited Laboratory Chemical: T-3120 Biological: T-3121 

(16-9-2014 to 17 -9-2016) 
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Date:- 14.03.2022 

TO WHOMSOEVER IT MAY CONCERN 

M/S Deluxe Recycling India Pvt Ltd is India's leading recycler of 
Plastic . Paper , Paper foil laminated, Aseptic packaging material and recycled 
composite sheet manufacturing company, committed to Environment 
sustainability by recycling different grades of waste paper for value added 
product. 

This is to acknowledge that we take entire waste of aseplic packaging 
material from UFLEX Limited - ASEPTO, Liquid packaging material 
manufacturing facility situated at Sanad, Gujarat through our waste collection 
partner M/s Gujarat Waste Management and recycle the same at our plant for 
manufacturing of recycled plywood from liquid packaging material 

For Deluxe Recycling India Pvt Ltd 

~~,J~A 
~ 

Aut rised Signat 

CORPORATE OFFICE 
t~ 1/V'n.) 7,.~' ?C'!I ;:-o:.:~A:l Hvu-.o t \ ~ .>p~ Bcr''~10y 
i<.> p·ur, N ~ MO<U " • r.~,.n bCi .;;)() 020 
r~: + 1iio-... o· ' 1 t<:1- E .--~~1 r )[9c oflkiPrl:~ccn 
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To whom this may concern, 

ANN6XIJAER--l3} 2/t 

·b~ 
FLEXORESEARCH GROUP CO., LTD. 

138/27 M.5 Mahasawas, Banggruay, 

Nonthaburi 11130 Thailand 

Tel : +662 4225055 I Fax : +662 4220520 

On behalf of FLEXORESEARCH GROUP, The Technology Pioneer 
2011 (Clean Tech Category), selected and announced by World Economic 
·Forum, our laboratorJ has evaluated, identified and certified that the 
Aseptic Laminated Packaging submitted to us by UFLEX, @@@@ 
India, as Recyclable Material. The paper part can be recycled to make 
paper packaging, and the plastic and aluminum foil parts can be recycled 
to make composite material for building I construction. 

Dr. Paijit Sangchai 

Chief Technology Officer 

DATE : APRIL 18, 2022 

ht~!..f:!:NJw. wefo(u m. org/ agenda /2 01 0/11/t ec h-tu esd av-1 ess-a bestors-more-a pps-a n d-crowdso u rc i ng­
vaccines/ 

https ://www. weforu m. org/a bout/list- of- tech no I ogy- pioneers-2011 

https ://vvww. weforum. or 



I OUR PURPOSE 

CUSTOMER & SUPPLY UNIT 

CUSTOMER: 

CUSTOMER FACTORY SITE: 

A5EPTO MARKETING: 

ASEPTO FACTORY SITE: 

I APPROVAL 

UFLEX LTD. 

UFLEX L TO. 

NAME MR. SUNIL BHAGWAT MR. K. Sathish 

DESIGNATION QUALITY HEAD 

SIGNATURE 

_ANJIJb;>l \JJI $ R-% 
6~ 

MR. ASHWANI KUMAR SHARMA 

CEO & PRESIDENT 

[§J 



Pr,-,oer••e~ 

Adhesion 

Paperboard and Laminate Layer 

Between Outside PE Layer and Paperboard (Manual) 

Al. foil and inside Layer 

Bending Force GM (Stiffness) 

Edge Wicking, LA/23 index 

Microbial Load 

Moisture content of Paperboard 

Relative Crease Strength 

Transverse Crease 

Longitudinal Crease 

Surface J ·ldat1on 

Inside PE 

Outside PE 

Dirr:"n"' c 

Package Length 

Web Width 

Slitting line - Crease L 1 

Register code position 

Paperboard 

Multi Layer Packaging(Outside PE Layer, 
Lamination PE Layer& Ad h. PE and mPE Layer) 

Aluminium Foil 

Total Grammage 

Weight per Pack (Excluding Strip and Opening Device) 

No. of packages/reel 

Weight 

Diameter 

Unit 

N/m 

N/m(Grade) 

N/m 

mN 

kg/m2 

CFU/100m2 

% 

% 

% 

Nornmal 

0.5 

vnit 

mm 

mm 

mm 

mm 

Nominal Value 
(g/m2) 

195 

57 

17 

269 

8.11 

Packages/reel 

Kg/reel 

mm 

mm 

Splices/reel 

Mit1 

75 

60(1) 

120 

98 

5 

Minimum 

0.2 

Nom:nal Value 

±5% 

±5% 

173.33 

174 

25.5 

5.75 

AB2005/ll FP CB 

Max 

U001.2.3 

2 

158 U001.3.2 

0.8 U001.3 .4A 

5 U001.3.1 0 

8 U001.3.3 

U001.3.1 

85 

90 

M?x .•1." U001.2.2 

0.3 

To1etanc" ... 
±0.3 

±0.5 

±0.5 

±1.0 

U001.1.1 

17000 

144 

Maximum 1150 

151.5 

5 

Core inner Diameter 

Packaging Material Splices 

Reel Wrapping Each reel is covered with a shrink film (PEl, for protection against dust and water. 

@] I 
. 



Pa: amet~1 

Pallet Size 

Pallet Material 

Pallet Wrapping 

Pallet Stacking 

Jescriptio'l 

1150 mm X 1150 mm 

The pallets are made of heat treated and kiln dried wood, free from chemicals. 

A protection sheet should be used between the pallet and the materials. 

Each pallet is protected with hood of shrink or stretch film. 

AB200S/ll FP Cl~ 

Pallets can be stacked on top of each other, maximum 4 pallets with a maximum total height of 5.3m. 

A protection sheet is strongly advised to be used between the pallets. 

The Storage time is limited to twelve (12) months after production date. 

The Storage time is limited to twelve (12) months to the LS strip from dispatch date. 

Functional properties are guaranteed, when packaging material is stored under conditions recommended by Asepto. 

The recommendation is storage temperature between 1 0°C and 40°C and relative humidity between 40% and 65%. 

TRUE COPY 



48.11 [x -rAft CT {)0 H:>N Co l>E 6 C .fLrJ Nt5IJJef ~ J 3ft 
~ . . and webs of cellulos~ .•. fibr~ coattc&, 

efh.dose 1vaddmg rface-decorared . or pnnted, tn robs ot 
• ¥1 - Paper.. paperbo~rd~C surfaclli5d>loUred .. ln nv ize" other than goods Of the ld1lfl 

impregnated co\er. · uare) sheets, o a " 
rectangular (incl~diBJk 01 48.09 or 48. I 0. 
described in headtng . • ..... " . .. hal d • apcr and paperboard 
ill 10 -Tarred. bituminised or asp te p . 

"'t • . board: 
d radhesivc paperand paper - Gumme o£ 

4 11.41 -- Self .. adhesive 

4 f1.49 - .. Other 

4811.51 

coated~ impregnated or coverea with - Paper and pa~rboard 
{excludingadhestves}: 

- "' Bleachedt weighing more than !50 glm2 

4 11.59 - - Other 

4811 60 _ Paper and paperboard. coated, impregnated or covered wifh wax, paraffin 
· wax, stearin, oil or glycerol 

481 I .90 - Other paper. paperboar~ e:Uulose wadding and webs of cellulose fibres 

and paperboard are classified in this peading only if they are in Strii)S Of roll or Ul 
reclLall,glwiD (includiJ)g sguare) sheets, of any stze. If tbey have b~en out to atty oth~~shape. ~ 

headin~s of this Chapter (for e. ample, 48.23). ObJect to thes,e condittons and the 
~xc1~Pti'ons mentioned in the heaaing and tho e referred to at the end of thts Explanatory ote, 

..... ~,~·s. applies ~o the following in rofls or sheets ~ 

PaPtr. pa~rboard, cellulose wadding and webs of eeUulose fibres~ to which superficial 
coatings of material other than kaolin or other inorganic substances have been aeplicd 
over the ~~hole or part of one or both s,urfaces (e~g .• thermo ensitive paper used, fot 
example., tn telefax machines). 

lmpregnated paper, paperooar~ cefJufose wadding and webs of cellula e fibre 
Gt:neral Explanatory Note to this Chapter : impregnated paper and paperboard). 

) Pat>e!d ~aperboar. d, cellulose wadding and webs. of cellulos fibre , coated or covped. 
Pfo\~ m the case of .Paper or paperboard coatea or covered wi tb piastre the layer t!.P 
~)dOes not constitute more !han half lhe t tal tbickneS$ (see ote 2 (g) to IbiS 

~ . P_a~~ for the . manufacture of packagings for beverag and otJ!er 
covered 0~P~~ fa~ttth t~xts a~d tltustrattons referring to the goods tQ be packaged tnef~ut¥ 
~lal foil {on the fa~! ~~.~n\1nspar:t.sh~ets ofpla tic WJ.··th or Without a li!'in&. 
th1 h ading These d onn e tn tde of tbe packaS(n&), are also classtfi• 
to be cut from tbe ro~~ ucts may be crea ed and marked to identity individual containers 

P~r .. P._a~. cellulose wadd' .. ~P. 
wnh a mgle colour or with diffe mg ,d we~s of ~llulose fibres Cl,llourect on the w,~ 
pap.er, and tho~ printed with rent ·~ours. utcl\ubng surface marbled and desi8ft prilt 
Jnctdtntal to their Primary use mott 5• ch~cters or pictorial epre ntation 
pa~"d)d Gener31 Explanato~CA• d = fo.ODs.flifluc~!l printed matter o C:llapter 

• ·• ' •wpter : coloured ot pnnted pa~t 
. ~ ~ECOPY 



U LIMITED 
SM-8,10 GIDC INDUSTRIAL ESTATE-II 

SANAND-38211 0, DIST -AHMEDABAD (GUJARA T) 

850483.48 

Authoris~ry 



UFL LIMITED 
SM-8,10 GIDC INDUSTRIAL ESTATE-II 

SANAND-38211 0, DIST-AHMEDABAD {GUJARAT) 

/JSc?T[§l. 



url-CA LIMITED 
SM-8,10 GIDC INDUSTRIAL ESTATE-II 

SANAND-382110, DIST-AHMEDABAD (GUJARAT) Sec.J1 of GST Act 2011. kttn / lrt\~rSbltc ·~ / ~ TtllrUfct 
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-1 ~~r;:;&.\'1. UFLEX LIMITED I 

l.l5c?T[§] 
~ 

• ~ .. :~:u:tr, ·~ SM-8,10 GIDC INDUSTRIAL ESTATE-II I 

I ,_~'1i')'otirdi!ilylile ' SANAND-382110, DIST·AHMEDABAD (GUJARAT) r"" .. ·-·'l:"'IWWll 
S.WiofGStA<t l~1Un.,./_, _ __ ,_.T........, 

.t ·' _J <'c" ,-:;>_ -~; .. .: .,.c "< '(.y:_;:~;·-1! !' (tiSf •Jrllf~- • -'tt ;, ..... <! ""'3• -.·~_;..,.;;,-.L~ 
GSTIN 24t.AACF0109J1Z6 PONO. 206 
INVOICE No. 20450125101045 DATE & TIME OF ISSUE OF INVOICE ; 18-JAN-2021 14:48:03 hi'S 
PAN NO AAACF0109J PlACE OF SUPPLY : 06 
CINNO. L748990L1988PLC032166 STATE & CODE : Hal)'ana 06 

CONTACT NO. REVERSE CHARGES : Y IN N 
ACKNOWLEDGE NO: 162110295194744 ACKNOWLEDGE DATE: 18-01-2021 

IRN: - tc43b5B7 4caB70018717e2922aa6aaa71 c302eaf64f09a4095fa43c6bl9c:65dc ,.,. ~..,. ·- ., ".,; -. ;•rr--· ,,, ~· t')< ·or. = '~··· · 
!)i! " '91' ' ·?·"'!"': Tf' ';j\ ! .. :;"'-"'""· '·'•'. :::-f)':">: 

S. G STAR DRINKS PVT.L TO S, G STAR DRINKS PVT.LTD 
394, RAIINDUSTRIALAREA Hal)'ana India SONIPAT, Haryana 394, RAIINDUSTRIAL AREA Hal)'ana SONIPAT, Hal)'ana 1310291ndia 
1310291ndia 

City & Pincode: SONIPAT City & Pincode: I SONIPAT 
GSTIN : 06AAPCS4714H1Z6 GSTIN : I 06AAPCS4714H1Z6 
PAN No.: AAPCS4714H PAN No.: I AAPCS4714H 
. ~ ' ' ~t < >· -.- ···11--· ·--···-.: • .:> -.-..... ..! •" ,, . ''"""' ' ' •,Ut'<.l'-' ,:liil • '.'t",· 

Mode of Transportation: From : , Sanand, Gujarat 
Term Of Delivel)': To: SONIPAT 
No of Pallets /Reels: 17 ( 104 Est: Net I Gross Weight: 14415.56 I 14343.9 
Vehicle No.: HR55AD1636 Paper Type/FSC-COC CODE I ClAIM No I: Non FSC Paper Board I I 
Carrier Name: DHL ECOMMERCE INDIA LLP MUMBAI SOIPkg no/Dei!D & Ot 7120003831712000383-001 / 491371 18-JAN-21 
Way Bill No:631257940852 LR No;47450 Insurance Policy No: 340100212010000266 valid from 16.08.2020 to 15.08.2021 

.1;!-,,,;'i· . ,Ill_(/ ,.,,,_ •• 'l(~·rt'i; t<t u .•. -.. ~v·~ -,:_.--_rt•.<.:<'"'-'~ • .,2 .... ll.!l'-*1,~1:'1~~ ' " . \If 
25%ADV25%8FRDIS 
SN Item DllSCliption UOM Quanti Rate Amount 

ty 
1 HSN Coo.e : 48115910 ASEPTIC PACKAGING PAPER ALONG WITH LS STRIP 176 Kg No. 25292 1.7 ~29SI65 . 70 

FD-AB-200X-SX-JU<X·02. S. FRUIT VALLEY MIX FRUIT DRINK A$ej)to Brtck 200 ML Slim Juice laminate PPH COATED 1 
BOARD -

2 HSN Code ; 48115910 ASEPTIC PACKAGING PAPER No. 2563.8 1.7 439247.70 
FD-AB-200X-SX.JUC:X-02. S. FRUIT VALLEY GUA, VA DRINK Aiepto Briel< 200 ML Slim Juioo Laminate PPH COATED 1 

BOARD 
3 HSN Code : 48115910 ASEPTIC PACKAG1NG PAPER No. 12252 1.7 208o:lU2.7 

FD·AB·200X·SX-JLXX·02. . S. FRUIT VALLEY MANGO DRINK Aa<Jplo Briel< 200 Ml Slim Juice Laminate PPH COATED 31 0 
BOARD 

·~·~·"'* -:~f-· 'L:"14A~ik,. <i;~.';;ifi-1-ft.:~~~-· .:·.y Total 1738&:13 2~52106. 1 
0 

Freight 55000.00 
Insurance 0.08% 23e1.68 

Packing & Forwarding 0.00 
Total Amount Before Tax 300i4V.7 , 8 

Add :CGST 0.00 
;J;,r ) t~lt.•· ~ · '.._'(!. :,<,;- i , .. .:;-; .r. if~--._ -~ •.'.~ .. ·: . ,; Add : SGST 0.00 

Beneficial)' Name • Uftex Umited I Bank Name- Slate Bank of India Add: IGST@12% 361136.13 

TCS @.075% .. 2527.95 

Cash Credit Ale. • 673.62405599 I IFS Code- SBIN0004803 Tax Amount : GST 361136.1 3 

Addrltlla-Ove~Uas Branch,New Dalhi,Jawahar Vyapar Bl1awan,1 ,T OS1oy Marg, Total Amount After Tax 33731 3 1.8 
New Delhi-110001, Branch-{04803)-0VERSEAS BRANCH, New Delhi-110001 6 

GST Payable on Reverse Charge I 0 
Totaf INVOICE Amount In words: ThirtY Thr;Je Lakh Seventy Three Thousand One Hundred Thlr!Y One and palM Efghly' Silt 

Certified that the particulars given above are true and correct fiJI: oro 

Autliqrised Signatory 



UFLEX LIMITED 
SM-8, 10 GIDC INDUSTRIAL EST A TE-ll 

SANAND-38211 0, DIST -AHMEDABAD (GUJARAT) 
/ 115c?T[§]~ 

'" S.c31 ofGSl kt 2011, lntno / In"'' Stlte · Suw~Y / Stoa T...,.f<, 

Base Juice Laminate PPH 

Authorised Signatory 

Shou you ave any queries concerning this invoice, please contact Key Account anager , Email: 
SM-8, 1 O,GIDC INDUSTRIAL ESTATE-II ,SANAND-38211 0, DIST -(AHMEDABAD,GUJARA T) INDIA,WEB:WWW.ASEPTO.GOM 
'DECLARATION .• 
. Certified that the particulars given above are true and correct and the amount indicated represents the price charged and that there is no flow 
f additional consideration directly or indirectly from the buyer. 
I. Terms and Conditions, see overleaf." 

J"his is a system enerated invoice and re uires no sigmnifla!1tU!!:Jres_~_.:.. ___ .,3! _ ___:!..-__ .;.,.;;_,..~'-~~-,.,:.~.!...!.!~ii.... ... J~::.....];;j 
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Tariff of India 
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• GSJ" Rates for Services ' . J 

• Listof Nil Rated/Exempted 
. I 
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• - compensation Cess 

• . Composition Schemes 
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Easy 
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The only book which gives all the duties and 
Foreign Trade Policy at a glance. 

New in this edition 
• New HS-2022 
• Incorporating changes of Budget 2022-23 
• Updated IGST Rates 
• Updated Foreign Trade Policy 
• Updated Export Policy 
• Duty Drawback Rates in each Chapter 
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lli'COD£ 
•(I) 

48109200 

48109900 

4810 

ITEM !WSCRIPTION 
(1) 

· Other paper and paperboard: 
Multi-ply 

Otlwr 

UNIT RASlC f.Ff E'CI lVI. Yllli lli~T sws 
~8) .(j) _\1} (SI (GI .. ( I ) 

kg. 10.0 0 10.0 0 l2.00 LOO 2'1 31.0 

kg. 10.00 lO.OO 12.00 1.00 24.120 

NSO Lightweight coated · paper kg. 10.00 5.00 12.00 0.50 18.160 
weighing up to 70 g/m' . im­
ported b}' actual users for print· 

_______ ingofmagazines ·--------·--·-··---·---.. ·-- -·--·--- __ 
4811 

48111000 

48114100 
48114900 

481151 

48U5110 
48115190 
481159 
48115910 
48115990 
48116000 

481190 

48ll9011 

48119012 
48119013 

48119014 
48119015 

48119016 

~ .......... -

Paper. paperboard, cellulose 
wadding and webs of cellulose 
fibres. coated. impregnated. 
covered, surface-coloured. sur· 
face-decorated or printed, in 
rolls or rectangular (including 
square) sheets, of any size. 
other than goods of the kind 
described in heading 48.03, 
48.09 or 48.10 

- Tarred. bituminished or as· kg. 10.00 10.00 
phalted paper and paperboJ.rd 

· Gummed or adhesive paper and 
paperboard: 

-· Self-adhesive kg. 10.00 10.00 
·· Other kg. 10.00 10.00 
· Paper and paperboard. coated. 

impregnated or covered with 
plastics (excluding adhesives): 

-- Bleached weighing more than ISO 
g(ml: 

--- Aseptic packaging paper 
--- Other 
--Other: 

--· Aseptic packaging paper 
---Other 

- P-aper and paperboard, coated. 
impregnated or covered with 
wax. paraffm wax, stear!ne. oil or 
glycerol 

---- Other paper, paperboard. cellu· 
lose wadding and webs of cellu­
lose fibres: 

-·- Handmade paper and paper­
board, rules, lined or squared but 
not otherwise printed: chromo 
and art paper, coated, building 
board of paper or pulp. impreg­
nated; chromo board: raw base 
paper for sensitising. coated; sur­
face marbled paper: leather board 
and imitation leather board; and 
matrix board: 

l<g. 10.00 
kg. 10.00 

kg. 10.00 
kg. 10.00 
kg. 10.00 

··-- Hand-made paper and paper· kg. 10.00 
board mles lined or squared but 
not otherwise printed 

···- Chromo and art paper coated 
---- Building board of paper or pulp 

impregnated 
--·· Chromo board 
---- Raw uase paper for sentisitising 

coated 
--·· Surface marbled papE'I 

kg. lO.OO 
l<g. 10.00 

kg. 10.00 
kg. 10.00 

kg. 10.00 

10.00 
10.00 

10.00 
10.00 
10.00 

10.00 

10.00 
10.00 

10.00 

10.00 

10.00 

18.0 0 tOO 30.980 

18.00 1.00 30.980 
18.00 1.00 30.980 

12.00 1.00 24.320 
18.00 1.00 30.980 

12.00 1.00 24.320 
18.00 LOO 30.980 
18.00 1.00 30.980 

18.00 1.00 30.980 

18.00 LOO 30.980 
18.00 1.00 30.980 

18.00 l.OO 30.980 
18.00 1.00 30.980 

~980 
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FH•<· Import ofStork fA t i: 

Free 

Free 
Free 

Free 
Free 

Free 
Free 
Free 

Free 

Free 
Free 

Free 
Free 

Free 

Prohibited 
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Advance service of reply on behalf of Respondent No.13 in the matter of OA No. 22
of 2022 titled as A Krishna & Ors Vs. Union of India & Ors. pending before National
Green Tribunal Southern Zone Chennai Bench

1 message

Arun Sinha <arunksinhaandassociates@gmail.com> Mon, May 2, 2022 at 4:52 PM
To: litigation.life@gmail.com, secy.moef@nic.in, BoardIcpcb@gmail.com, ms.kspcb@gov.in, tnpcb-chn@gov.in,
membersecy@appcb.gov.in, ppcc.pon@nic.in, hud@tn.gov.in, Pradeshps.apmaud@gmail.com, secy-ud@karnataka.gov.in

 REPLY OF RESPONDENT NO. 13.pdf

To,
1. Ritwick Dutta, Rahul Choudhary, G. Stanly Hebzen Singh,
    counsel for the applicant (litigation.life@gmail.com)
2. Union of India (secy.moef@nic.in)
3. Central Pollution Control BoardIcpcb@gmail.com)
4.kerala Pollution Control Board (ms.kspcb@gov.in)
5.Tamil Nadu Pollution Control Board (tnpcb-chn@gov.in)
6.Andhra Pradesh Pollution Control Board(membersecy@appcb.gov.in)
7.Karnataka State Control Board (ms@kspcb.gov.in)
8.Urban Development & Local Self Government (UD&SG)State of Kerala (prlsecylsgd@gmail.com)
9.Puducherry Pollution Control Committee (ppcc.pon@nic.in)
10. Housing and Urban Development Department State of Tamil Nadu (hud@tn.gov.in)
11. Municipal Administration and Urban Development Department State of Andhara Pradeshps.apmaud@gmail.com)
12. Urban Development Department State of Karnataka (secy-ud@karnataka.gov.in)
13. Tetra Pak India Pvt. Ltd. (litigation.life@gmail.com)


Dear All,

We act as counsel on behalf of the Respondent No.13 in the above Subject matter. Please find attached the Reply on
behalf of Respondent NO.13 in the above mentioned subject matter.
Thanks & Regards

ARUN K. SINHA
ADVOCATE-ON-RECORD
SUPREME COURT OF INDIA
NEW DELHI
9810009590, 9310009590

https://drive.google.com/file/d/1PrVzdkNBLdR5QPXtoLnX2cfn4-OpRf_A/view?usp=drive_web
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